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SHRI B. K. P. SINHA (Bihar): The

hon'ble Leader of the House had
given us to understand that time
shall be provided for debate on the

Shiva Sena cruptions in Bombay and
the Home Minister very generously
said that he was prepared to have a
debate. Now this session is coming
to an end, I think they should find
some time for the debate.

SHRI JAISUKHLAL HATHI: We
will try to have it next week.
THE DEPUTY CHAIRMAN: This

is a general demand from the House.

(Some hon. Members stood up in

their seats.)

THE DEPUTY CHAIRMAN: We
have passed one o'clock. Fverybody
cannot speak.

SHRI MULKA GOVINDA REDDY
(Mysore): Madam, time should be
found for discussing the Shiva Sena
and the Companies (Amendment)
Bill prohibiting donations to political
parties, as also the Monopolies and
Restrictive Trade Practices Bill, and
ihe Privy Purse.
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THE DEPUTY CHAIRMAN: That'

has also been mentioned.

A asAEa . weata
TAfa® <A1 #1957 9 27 &7 fagas,
F1a0 fazafamem se fag @ar av
qEH F 17 £ FE qIHT HER
EAl
THE DEPUTY CHAIRMAN; The

Leader has heard the demands of the
House mainly on the Shiva Sena,
Monopolies and Restrictive Trade

Practice Bill and the Privy Purse. He
must consider and let us know.

The House stands adjourned tili 2
P.M,

The House then adjourned
at five minutes past one of
the clock. o

Pt
\)

The House reassembled
lunch at two of the clock, THe De-
puTy CHAIRMAN in the Chair.

RESOLUTION RE GRANTING OF
FULL  DIPLOMATIC
TION TO THE GERMAN DEMO-
CRATIC REPUBLIC—contd.

THE DEPUTY CHAIRMAN: Mr.(
Yajee. You had not finished your
speech.
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SHRI B. K. P, SINHA (Bihar):
Madam Deputy Chairman, this is one
of the rare occasions when I find my-
self in complete accord with the
mover of the Resolution. His Resolu-
tion has not come a day too soon. In
my opinion, this is late at least by a
decade. It should have come earlier.

The German Democratic Republic
js one of the first ten most indus-
trialised nations of the world. What
we know to-day as the German
Democratic Republic is the eastern
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part of the pre-war Germany. It was
an agricultural area and an un-
developed area. But during the last
ten years, they have built up because
of their social and economic system
a marvellous and extremely prog-
ressive economy. It is one of the
most  industrialised nations of the
world. Their trade with our country
is expanding. as multiplied many-
fold in the last few years. It is a
peaceful nation and, Madam, it is
not subject to any outside control.

No doubt, 1t 15 a member of the
Warsaw Pact. No doubt, 1t 15 a mem-
ber of the COMtCOUN. And that im-
poses some limitation on their
ireedom ana sovereignty., But that
1s a voiuntary limitation, g self-im-
posed limitation and if that is a
limitation, that lLmitation operates
even in the case of wesiern countries
which are parties to the NATO, the
European Economic Community, the
Furopean Free Trade Area. There-
fore, it is an expanding nation.
It is a free nation and it fulfils al

the conditions which international
law

requires for the diplomatic
recognition of a State. What are the
three indicia that are required
under international law for the

recoghition of a State? A State must
comprise a well-defined and conti-
guous territory. East Germany or the
G.D.R. fulfils that. There must be a
well-recognised State apparatus
operating over the whole area. That
condition is also fulfilled by the
G.D.R. because in the last 20 years a
particular State system has been ope-
rating there without anv challenge
from inside. And moreover, its
authority should be recognised hy the
whole area over which it operates
and is not subiect to a major
challenge, Its  authority  during
the last 20 years has not been
challenged. Therefore, all the three
indiria that international law pres-
cribes for the dinlomatic recoenition
of a State are present there. In the
circumstances, 1 see no reason why
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we shouid not recognise the German
Democratic Republic. Madam, this
State has been in existence for 20
years. There are some who are of
the view that its recognmition may
hamper the process of reunification
of Germany. Germany shall be re-
united, but not on the basis of recog-
nition or non-recognition that is
accorded to its parts by various States
.0of the world. Germany shall be
united by internal processes which
arise and mature in the two States.
Therefore, recognition or non-recog-
nition has nothing to do with the
process of reunification.

.

After the statements maae by our
two late Prime Ministers, Shri Nehru
and Shri Shastri, after the com-
muniques to which they appended
their signatures which were produced
after their meetings with the leaders
of Soviet Russia, we have in a sense
recognised a separate individual
existence of the German Democratic
Republic. In the circumstances, I
think we are illogical in not giving
them full diplomatic recogmtion.
And, Madam, the German Democratic
Republic is not only a State but it has
a colourful and vigorous hfe. And
nobody can will away, nobody can
talk away the existence of this
region. There is a delicate balance of
power operating in the world, parti-
cularly on the continent of Eurobe.
Therefore, if anybody is of the view

that the Germany Democratic Re-
public has no existence except in
fiction, that the existence of the
German Democratic Republic can
be tampered with, he is
living in a world of delusion. Any

attempt to interfere even in a minor
manner with the existence of this
German Democratic Republic, will
mean a world war, and nobody today
is prepared for a world war. There-
fore, T gce no reason why we should
not extend recognition to it.

[ RAJYA SABHA]
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Sometimes, Madam, 1t is said that
the German Democratic Republic was
a party to the invasion of Chechoslo-
vakia. We were all unhappy at that
invasion. We all felt strongly when
the independence, freedom and
liberty of an individual wocialst
country was sought to be trampled by
the armed might of five great States.
But, Madam, then, these are matters
entirely for the States conccrned to
consider. We are not the judges of
the immorality of ther nations. We
feel and feel strongly that East Ger-
‘many, Soviet Russia, Hungary and
other powers acted improperly. Not
only they acted improperly, they pro-
pounded a new doctrine of wsocialist
sovereignty. That means while co-
existence applied in the case of States
with a different social system, co-
existence with a difference applied to
socialist States in that the socialist
States have an unlimited power to
interfere in the internal affairs of
another socialist State. That doctrine
is not only abhorent to international
law, that docrtine is abhorent to our
feelings also. Let me repeat it that
these are matters for the States con-
cerned to consider, These are not
matters for us to consider because we

are not the custodians or the
guardians of the morals of other
nations. No doubt, they have behav-

ed in an imprudent and aggressive
manner, but still we have neither
withdrawn our recognition nor have
we in appropriate cases faileq to
extend recognition tp such nations.
What prevents us today from accord-
ing recognition to the German
Democratic Republic? Does the House
feel that the Hailstein doctrine is not
obnoxious to international law? The
Hallstein doctrine iz a projection of
a philosophy which will entitle a
particular State to interfere with the

freedom of action, and in a sense
with the sovereign action of other
States. What is the use of that
doctrine today? Even the West

Germans have themselves entered is
to relation, as my honourable friend
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has already narrated; they have ac-
corded recognition to various socialist
countries.  And after Mr. Willy
Brandt became the Foreign Minister,
the socialist democratic Foreign Min-
ister of West Germany, he has come
out with a new approach; and that
new approach is that they shouid
have closer and cioser connections,
both economic and political, with ihe
socialist, States.  Therefore, +v'hen
the West Germanys themselves are
eroding the Hallstein doctrine 1 see
no reason why we should be afraid of
the Hallstein doctrine and because of
that doctrine refuse to recognise East
Germany.

Madam, the GDR has never worked
against  our interesis. The  iatest
reporis 1ndicate a development; and
those reports may have been known
m  indis today; but I knew ot that
development in Western Europe and
Pparticutarly 1n West Germany more
than three years ago when I was mn
New York attending the United
Nations’ sessions, Many conservative
and reactionary circles in West Ger-
many and in other countries of
Europe, have deliberately decided to
strengthen the hands of China, to
strengthen the industrial and military
might of China. There are reports
that for several years the West Ger-
mans have extended huge credits to
the Chinese and that they were
building huge steel and armament
complexes on the basis of .hat ciedit
in China. The latest reports indicate
that the German Missile scientists,
the German rocket experts, have been
working and they have been partly
responsible for the phenomenal
successes achieved by China in these
spheres. Now, the Garman people
are an intelligent people, I do not
think they are not aware that to
strengthen China ‘means weakening
India comparatively. They have a
motive and that wmotive is if Soviet
Russia is involved on its eastern
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withdraw its torces from Western
Europe. That motive is really a
motive based on their self-interest, If
they can in thewr self-interes: take
action; which strengthen a power
which has been in illegal possession
of our territory, which betrayed our
friendship and attacked us, I do not
see why we should go on sticking to
our old attitude, why we should in
our extraordinary desire to please
Germany, guccumb to the obnoxious
Hallstein docirine and {fail to recog-
nise the G.D.R. Madam_ I tsa! tha
time has come when this nation which
means us well, which desires to have
strong cultural, political and econo-
mic ties with us, should be recognised.
In moving this resolution,
Mr. Bhupesh Gupta, I feel, repre-
sents the overwhelming opninion of
this country. May be, there are some
extreme circles in India algo as there
are extreme circles in West Germany,
and other countries. They
should be unhappv about this resolu-
tion, but by and large, this country
would welcome the imbplementation of

the resolution .of the honourable
Member from West Bengal. Thank
you.

SHRI PITAMBER DAS (Uttar Pra-
desh): He will be more unhappy when
he finds me supporting it. Madam, I
support the Resolution that has been
moved by wuy {riend, Mr. Bhupesh
Gupta. As is well known, after the
World War, Germany was divided
into two parts, East Germany and
West Germany, East Germany is
popularly known as the German
Democratic Republic and West Ger-
many as the Federal Revublic of
Germany. In FEast Germany the
Communist elements are dominating
and in West Germany, the nationalist
elements are more effective. Many
people in East Germany did not like
the regime that came to be imposed
on those people and therefors about
30 lakhs of them crossed the dividing
line and went over to West Germany.
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Most of these people were intellectuals
and skilleg labourers and their exodus
continued. East Germany, naturally,
has been anxious to prevent this
exodus because it was likely to affect
its 'development, Now the difficulty
came when East Germany tried to
prevent this exodus by constructing a
wall in between these two parts. It
could have been prevented by psy-
chological methods. A wall was
erected which is known as the ‘Berlin
Nall’,’ There are two opinions about
this Wall. Those who advocate indi-
vidual freedom say that this Wall is a
‘Political aggression’, an aggression on
the fundamental rights of people
because they had a right to reside
wherever  they liked. There
is the other section which calls it
‘Economic protection’ because they
want to protect themselves from the

economic consequences of people
crossing  over to the other
side. I feel that rather than depriv-

ing peop'e of their personal freedom,
East Germany should have used other
peaceful methods to prevent them
from going. They could be provided
with some allurements like better
living conditions. However, as East
Germany was under the influence of
the people whose methods are very
well known to the world, it preferred
to erect this Wa'l which, from a
long distance, appears to be very
beautiful. It has paintings all along
and approaches full of green
Jawns; but along with this Wall runs
a very big hound. although chamed
but ,the chain slides along a thick
wire which ig attached to this Wall.
Not only that, at short distances are
towers on which there stand armed
guards equipned with automatic rifles,
and anyone makine an effort to scale
that  Wall is immediately short dead.
I could understand punishments
being inflicted on people who want
to cross over against the wishes of
the Government. They could be put
in jail. There could be other punish-
ments but certain’y this cold-blooded
shooting of people, no civilised man

[ RAJYA SABHA ]
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or nation in this world would look
with equanimity. However, although
these atrocities cannot continue longer
still the East Germany people are
using it as a mark-time device, They
hope that as economic conditions
stabilise and as the country gets
industrialised, people will feel happy
and may like to stay on, As at
present, the GDR has trade relations
mostly with the USSR but if it wants
to improve its modern technology it
has to come into close touch and has
to establish close contacts with the
Western countries like Great Britain
and France. Even today in East Ger-
many there are factories which are
equipped with machines from these
Western  countries, The printing
machines at Leipzig come from the
Western countries and they have a
feeling that these machines are by far
in otHer countries. The contracts
in other countries, contracts
with the Western countries, I hope,
will do them some good so far as the
industrialisation of the country is
concerncd. At this time in GDR
there are two elements, one, those
able and young men who have got
into the services because of the
large wscale exodus of the intelli-
gentsia and the gkilled labour. Em.
ployment has been provided ++ them,
they have received promotions and
increments and naiurally  they
advocate and prociaim loyalty to the
ruling elements ir East Germany.
But on the other hand there is a
section, a very strong section, which
even today strongly dislikes the
elements ruling East Germany. They
have a feeling of revolt. There is
a storm inside, although silence
outside, and they are waiting for an
opportunity when things might
change when times may be better.
The present conditions they take to
be a passing evil of a temporary
tvpe. Mr. Bhupesh Gupta, the other
Aav_ was telling us that West Ger-
manv was manufacfuring armaments
which Fact Germany was not. One
can understand that. East Germany
need not manufacture armaments
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because Russia does it for them.
Only last year near Dresden about
3,000 brand new Russian military
trucks were noticed and. in the
neighbourhood ~were stationed a
jarge number of Soviet helicopters.
He was talking about the danger
from the FDR. In fact the GDR has
no danger from the FDR. The diffi-
culty is that even those neighbours
who are inclined towards  Russia
were not cooperating with  Kast
Germany. A point in evidence was
when Rumania recognised  the
Federal Republic of Germany and
established  democratic rélations
~with it only last year. Of late we find

East Germany entering into agree-
ment and there have been some
Treaties also with some of its Com-

munist neighbours and thus a sort of
political  stability is seen in East
‘Germany. The people of East Ger-
‘many also seem to be reconciling to

‘themselves to the situation as it is.
Only last year, when the new
Constitution was being introduced

and it was suggested that the name
*Socialist State of German Nation’ he
adopted for this State, over 95 per
cent people voted for it. That means
the people are reconciling themselveg
1o this situation, and when the very
people of that area are gradually
reconciling themselves to this situa-
tion and the existence of the German
PDemocratic  Republic cannot be
ignored, cannot be denied, I feel
ihat recognition should be given to,
and diplomatic relations should be
established with the GDR. At the
same time, Madam, it may not be out
of place to mention here that I feel
a similar recognition be accorded, to
and diplomatic relations be estab-
lished with, Xorea, Israel and
Taiwan,

SHRI MULKA GOVINDA REDDY
{Mysore): With Korea we have
already.

PITAMBER DAS: That's
right. The Government’s objection
that the recognition would make
German reunification difficult does
not stand to reason. If the reunifica.
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tion is to come, whether the recogni-
tion is there or not, the reunification
will come. Just as we are hoping for
a reunification of Hindustan and
Pakistan, they may also be doing so,
pbut so long as we have separate
jdentities the recognition is there.
Therefore 1 feel that we ‘recognise
the GDR forthwith.

With these words, Madam, I support
the Resolution of Mr, Bhupesh

Gupta.
SHRI ARJUN ARORA (Uttar
Piededn). MWedemn Depehy Thelirtian,

the last speaker, while supporting the
Resolution—and his support is very
welcome because it means that one
more big party of the country
supports this just demand—while
supporting the Resolution the last
speaker said something about the
wall in Berlin. As that is likely to
create some misunderstanding, I must
first say a word about that wall,
There is no question of political free-
dom or civil liberties or fundamental
rights involved in that wall, No
citizen of any country, not even of
this country, can cross the frontiers of
the country without a valid passport
and except through a regular route,
the route of customs clearance, etc.
determined by the Government of
the country. And in Berlin exactly
this is what has been done by erect-
ing that wall. The wall is only a
State frontier; I do mnot know why
barbed wires are sacred but genera'ly
political frontier; are marked by
barbed wires. Barbedq wires are also
not a bed of roses and cannot be
easily crossed. Now in some part of
the border of the GDR they have, as
a matter of border security, chosen
to erect a wall. That wall is not
around the frontiers of the GDR and
West Germany; that wall is only on a
part of the frontier of the GDR with

West Berlin. Now, Madam,
West Berlin  itself is an an-
achronism; West Berlin is a

part of Berlin ang it is surrounded
on all sides by the territory of the
GDR. That part of Berlin which is
called West Berlin was used by the
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Western Powers as a centre of
espionage, as a centre of 3abotage in
the GDR. In order to prevent es-
pionage, in order to protect their
territory from sabotage by agents of
the Western Powers, the legal Gov-
ernment of the GDR has, as a matter
of border security, erected that wall,
I have geen that wall from both the
sides. I never found grey hounds there
whether chained or unchained. I only
found the border security force, and
of course on all borders all reason-
able and good Governments place
some security: force. So Mr. Pitamber
Das should not qualify his support
by this misconception about the
Berlin Wall, We in this country must
remember that we . .

SHRI PITAMBER DAS: My support
was unqualified.

SHRI ARJUN ARORA: Thank you
very much.

He
supporting

SHRI C. D, PANDE:
thanked him for
cause of his country.

has
the

SHRI ARJUN ARORA: I am speak-
ing on my behalf. Mr. Pande will
now speak on behalf of his couniry, I
am speaking, not Mr. C. D. Pande, I
am spcaking for the country and for
the country I courted imprisonment
from the age of sixteen.

(Interruptions)

SHRI PITAMBER DAS: Not only
mine, my party’s support also.

SHRI ARJUN ARORA: That is
what I said.

We in this country must remcmber
that we have a growing trade with
the GDR; from nothing this trade has
developed sufficiently during the last
ten or twelve years. Are we trading
with robbers? Are we irading with
usurpers? Are we trading with peo-
ple who do not exist? Are we trad-
ing with smugglers? We are trading
with a particular country which has

{ RAJYA SABHA]
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a duly constituted Government, and
our Government must recognise ttsaf
' Government. It is strange that, while
our trade is growing, while the Gov-
. ernment of the GDR has eatablished
1 a trade representation in this country,
our Government has not even got a
trade office of its own in the G.D.R.
; Of course the Government, two years
i back, realised the mistake and asked
i the STC tc open a trade office. It is
|
!
]
1
\

t

time, Madam, that when there is a
trade agreement between the Govern-
ment of the GDR and the Govern-
ment of India—not between the STC
| and the GDR Trade Corporation, but
1 between the two Governments—the
Government should have trade office
immediately in the GDR.

Then, Madam, there is a cultural
exchange agreement betweep the two
Governments. How can we have an
agreement with a Government which
We do hot recognise? Huw can we
have an agreement with 3 Govern-
Mment which we think does not e«ist®
| We have a cultural exchange agree-
Mment with the GDR only because in
our heart of hearts we know that that
Government exists, it is a cullured
Government and cultural evchange
{ With it can do a lot of zood to both
| sides. A number of Indian students
!

are studying in the GDR. A number
6f Indian studeris go there, to the
GDR, for study, on their own. A
Number go on scholarships offered by
1 the Government of the GDR and
selections made by the Government
of India. Because there i3 no ema
bassy, because there is no consular
Office in the GDR, Indian students are
but to a great difficulty. For their
sake, for the sake of the students
whom this Government selects, for
the sake of the students whom this
Government sendg for education
there, the Government should have a
consular office not only in Berlin but
also in Dresden and Leipzig, where a
 humber of Indian students are get-
. ting very good education. There

was a time when the West Germans

were mentioning the Halstein Doe-
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trine and saying that if a Govern-
ment recognises the GDR West
Germany will break its dipiomatice
relations with it. And verhaps our
Government do not want to break
diplomatic  relations with West
Germany. Now, everyone knows that
the Halstein Doctrine which was un-
acceptable ab initio is dead. The
Government of Yugoslavia, the Gov-
ernment of Rumania, the Government
of the Soviet Union, the Government
of Ceylon and the Government of
Burma recognise GDR and with all
these five countries West Germany
has relations. Are we so wecak that
the West German Government which
cannot brow-beat the smaller countr-~
ies like Burma and Ceylon into sub-
mission is able to cow us down? In
spite of the fact that both Jawaharlal
Nehru and Lal Bahadur Shasiri ad-
mitted that two German Stateg have
come to stay why don’t we recognhise

GDR and have diplomatic relations
with both German States?
Madam, we in this country have

consular representatives of both North
Vietnam and South Vietnam. Every-
one knows that their unification is on
the agenda. American bombers,
American guns, and American ssldiers
are unable to gtop their unification
but we have recognised both these
countries, North Vietnam and South
Vietnam and we have cobsular rela-
tions with them. If the people of
these two countries want 1o uuile cur
recognition will not come in their
way. It is meaningless to say that
our recognition of GDR will in any
way prevent the reunification of
Germany. Reunification of Germany
is the businesg of the German people.
For the time being the German pco-
ple have decided to live in two Stotes.
They have two States and the two
States are as different as they can be.
Engaged in an arms race, Wesy Ger-
many is a satellite of the United
States of America, whom Amer.cans
have armed to the teeth while West
Germany has allowed American troops
to be stationed there permanently,
while West Germany has allowed the
British troops to be staticned there
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permanently and even pays for them,
East Germany is a peace-loving coun-
try. We have more in common with
the GDR than with West Germanw.
Therefore, Madam, it is only proper
that what Jawaharlal Nehru said and
what Lal Bahadur Shastri admitted
should be followed to 1ts logica! con-
clusion. As Mr. B. K. P. Sinha cor-
rectly pointed out, during the last ten
or twelve years GDR has gone in for
a good deal of industrialisation and
the result is that the so-called exodus
is only another Western pronaganda.
1 know that in fact GDR nas a labour
shortage. All the men and all the
women who want to work in {he GDR
are able to get employment and they
have got more jobg than men and
women to work. As a matter of fact,
many of our Indian students who went
to study there have got settled there
because they have been offered good
jobs. So any talk of exodus f{rom
East Germany to West Germany is a
fallacy, is a propaganda, of which
some of us are victims. There is no
such exodus. The people of GDR are
happy: their standard of l:iving 1is
improving. They have industrialised
themselves: they have improved their
agriculture under gocialist manage-
ment . .

‘THE DEPUTY CHAIRMAN: It is
{ime now.

SHRI ARJUN ARORA: I am wind-
ing up. Not an inch of cultjvable
land in GDR is uncultivated, As a
matter of fact, during the last few
years they have electrified the whole
rural area and the difference bet-
ween the urban area and the rural
area is disappearing. It is a prosper-
ous country; it is a strong country;
it is a peace-loving country, It is a
country which, as Jawaharlal Nehru
said, has come to stay. Our Govern-
ment must recognise it.

Before 1 sit down, Madam, I must
refer to what Mr. Sheel Bhadra Yajee
said about our relations with Mongo-
lia. We have friendly relations with
the Mongolian People’s Republic.
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There are possibilities of trade also
with the Mongolian People’s Republie,
We have our ambassador in Moscow
looking after our relations with Mon-
golia. That is not proper. We should
have an embassy of our own in Mon-
golia also just ag the Mongolian
People Republic with its limited
resources for 12 years now has been
having an embassy in this country.

W AR (ITIT VM)
A, § oy Im IS ¥ gEa
FIAIT G A F oty AT feq 7
femrn & @ty mada FT W@ E
# gq g99 F o0 IT T F AT
# FaT UF g ENIT FET I0ET
F\ 9g M g\ qEQF a3 fear
2 “z@ @t @ gz swld g
STHA FFAEr AOFTA R AL G,
ufas faaeq 54 faar, @@ waafas
Aregar & qtr =gy’ | & “faea
fey faar” &7 wwg & <@ar =mEAw
g ‘ma g7 wfgs  faaw feu
faar £, a8 v Ma 7% &, F7 fog
FFI J1AT

SHRI BHUPESH GUPTA (West
Bengal): I would accept his amend-
ment,

it Taqmn ;& arzar § O fw
g weqrd § gg faer s ‘@
T 1 gz geafa § fo odq Jad
T AT WRT I AT F gl
Trfas Ateagr g Srr o

AEAET, TF &t & qF g
g f& o0d ol oqiw o7 7 39 Esd
® ux 97 waex f&ar g faaw g
qA goEre &1 fapr AfF 97 g%
arv. fET 939 & wradia  ageai &
qq: AEASE GYIeC A0 F@ #0
HT gL Arq FAT &+ § FEAT AEW

{

|
|
l

|
|
|
|

Republic

fr faa faq ¥ A Teul 1 dearw
AT &, =g ofgadt SdEr W 99
TAAT Y, MY WF T i@ g,
a1y afema sifar 7 g #fon
g, Tz =fe@q. fawzqrm 9 SW%
fraqam 3, faw faqm & g7 et
T geara fpar, sa femmr wraeda
F far o gg7 7@ F fag I@
fgg @ g7 femr & garaardy s
TE gaT | fraY 1 g7 FE F fag
gAY ag FW &Py q4f frar fa
TT qEAl @7 FIary gar arfey
3T qERT 1 T geml § q2ary g
Zr owdt afgd 91 1 gw ardeargs
AT Szarew feqa & J|\eT Faw
qTgd § A 93T F GET W@ gF5I
¥ fx 1947 ¥, 1948 ¥, g A7
fIT FITATT g7 AMT A qZ AT
#1 2 f siq afeeelt q4747 &1 wrewan
2 g a1 qal sAAr &1 W wTeEar
Fr 1 Al &1 qreaan fagar =rfgy
AT w7 wigar 9 352 fgar qma
v @fa &1 fedraq qtewt, T Wi
FE T A HITT §

qrIUT [ f¢he &1 fagar
i w1 1wy T v fIowroar
FEAT TR 0 AT T4 TR
TFTT T OI06 T & 0T AT AT
I3 $T {0 i BTE TG0 A0 FRAY
B AFTAT TITT 40 5 7 371 AT
g1 fr=37 o0 1m0 3TY AT
Framwre i fugar 1IN 3A-
fosqz & 1 13t 2300 7D 3A0F
Traar e i) zafoe @ &
arax. 05 1171 178 T4 47 a4 A
Frdr qr% 15F 7AW, g9fAT I&F
FAA BT IETH T WL OISB0 R

s R e IR EE IR CHE R LRCIE £l
| & & w3y Qv f5 93 779w



5279 Re. granting of full

diplomatic recognition
afeady go0f =1 T a7 a5t ifsaw
FA U AN A 3 £, 77 fd afoay
AT FY AT gH g FET AT AT
Aifaad A AT AW FE F AT TR
TATUFA 7 aqar 749 faszz  fEm,
TRAALA HI W greAar 9@ & AT
o1q afme & s9age &1 AwPEET T
gy & far w39 47 Wty 7 TQw
as aw ferr 5 +fs s9wEs ewamax
Z ZAfAT gu IAUIA HT AFGAT AGY
M, g9 QX FIT 0T IqH 6T TARITH
#3q A5 TIT | THTIT FY GTAAT
T IFLF T T FT TG FH KT 9
arfsre =7 qg€ F fagw fifs 7 faadr
1 37 A% § OF I ITEW A
TPFET & F AOART FAT F 98 fAgad
FoAl A 5 oFmm Az faw oA
F T, ATARHF AT FT ATTF 2 |
781 | &1 397 arfad #47 Z97 & 9
FT FTHTT AAT 57 A1 A fae1 FY
2, sadr IaF Aifq 3 & wfge w
W@ & & ag "y wma @ity am
Z A AT | FAT T2 AT FAAT T
1 W 97 FwaAT fF g geaifes
wz & arfers T gt @ & A fe g Fa
FA AAT AT qEAfEF [T AT
SERECLELIRERS IR e IR AT AR EY
& AY fFT 7g g1 Fvq AT ®T T
# | Armad av faRon Afy aEar
q@EF G, AMTHT @Y & A faAqr
T I AT T AT GorATenH faqen
Afy a7 ge g o W& & FY
aaddr 1z # fawfor =3 § AR
F1 =4 1z Y fawifar 5@ § w1
TA Y TF ALY, SR ITE g |

ot 9FX ¥ 59 T IGT FIT HIX
ZaFT qF AT (A @ 6 fgAa fava
gg &1 afoma 2 o9 w6
qifeare der, fgadra faea a3 #1 afv-
e & ag & wregaAr 7w g fofas
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Far | T B Agar 3 F Ay qu A
T GTRATAT FT | TTAZH TAATTL 2 78
7 RFTH TALH F1 AT AZY Ay rd
afera N FT gAATIT A 75 & Ffew
i F W FY AT AT T A
SHYT Z&T @Y & HIT IF AT F1 qAAT
3 ¥ fau I & @R wET FT
@Y ¥ | | 977 fR AR e aT
Yeu faqar #@m 2 1 @y fador
#ifr fradr gfva oie o= & o) 3w
amafgm daf & zafed & wzar
Frear g B o gare gag & aeArfaq
wger fawa o Y TFST 9 2T g7 &,
T IR W FEETH FL | TF THI
F3ar & 5 arqer wiem 7T oF TFr
Faar & f5 waw Afawr @ ) e
TR, W ATERE SAIMI AT GG WA
ARANAR K LG I ECIE R G|
F OF qEF A9, INT @W FT q99
FTAT TST | Y F o 7Y, g cqaeg
fq=TT T & &7 FTH T TN, WAL
qq Gz J W, A FAF qU T2
w7 ¥ & FTH A4 TR0 JAL A
=TT T8 &1 | U G A F g,
ady W # qF FgaT 9 fw, w92
T &, TR T fqart #71 39 &=
T8 T @ & | w@ae faAm AT anw
W Teaifes 12 # A7 @1 &, T
I G2 AT FT q0A Qaaifes 2 74f
22 | zafady arer Gy £ 9
fagdfy Hife o =ifeT ag 37 afma
9T grT =rfed fF qu gz o 9¥ ok
wag Afeqes st | | 9 qF QAT
qrg-amr Ag0 qAT a9 qF w1 T4
AUEIREGEEC R E G ac i St At
Hifg o faRey Hifq #71 amg g M7
g9 oY 37/ QAT syaedr 9 foad
ifas TAaT o g #w uFifaw
FaTat W &, faare £ ntesafam 4
g, 97 Gz W ot & | faar gEd
Fq T Fear | omifaw fqwgar &y
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TFIA FTAT TTHTT ATH 3T &F AT FT
Fz Wz & ff awdr + gafEr wm
ATHTT &7 A AT E 1 TR 9
FATE 97 GI7 FI4 & (@9 ¥ A63
qeey woA feer A femmm w1 guw
FLT A IAF] SHHT T FAT AMEY |
faar foredY qift & amy & fF O ST
FT ST, 0T a% gRA A7 Afg q@w
Z O 9T ¥ FH T, FAT ATV
F Jar FW A7 Arfg o @ @A
R B, 7wl I, wlagwm |,
S iR 4 B I ’

SHRI §. S. MARISWAMY (Tamil
Nadu): No policy is being followed
by the Government of India.

Y TRATA : qrAAE F ooy
1g fadew s 9mgar § 5 AT 3o
FATAT 7 IHT F WG FHLC A
feaar qFara far & amr gt s
FT AIEIQT 7 8T 3 WG G A Ffagar
e fFm & @R 3w w1 W
AT T § Gl FHAT FV Ao
7 &Y 1t & gt wwar & fF gt Ay
0= gfesrdly AT F oI 1 gETa
@Wj@?ﬂl _ BN U 4

g b A0 gww § T war
qqA faa AT AT S F7 Y 78 WA
FaTy qdf FAT 1 sfoere 5 @t amr
foae @1 & W W FTET A Wi
i Ao f gt ST # @ w e,
95T sfdT & Faer 7 B A w\@r SwE
Z9 WAt A 20 | QI T A g
fgaar € ar 7 fasar &1 98 oF Ao
g g foT o EOETX TEED WY
Y 32 qg I TG FIH FAE
o fa « e ¥ Aifq g adf g9 &)
wafey 2w g% Y 4@ @I w0
e gl ot 5 @ omrfgw erw
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afgast STy 7 g A Fa7 wrfaF @
qoff ST AT & 1 0 Y g oY 9ET %
737 Fg aFY & fr qdt seiAY 1 wfas
giar frrar fawfas & ok ofwwdd
wRAT &1 mifas gz feAar fasfaa
£ AR FE AT AL S 1 ITH qAT
a1 £ Wi &y ey Aife w11 Wi
71 fqaly A1fa & wo gEHr da9 fgd
fr Fifer qdf sdaT B 9T AT TG
F Areaar Agy & gaifey faeed v Fr
AT Al g1 a1 7 I3 E AT 91 |
# @ 999 & 9 FgAT AgAT g
W AT A g qdl T F
AFFAT F FET R ar o fesaw 9T
T FT ZAAT AT AT q7 W F A
weaTT ¥, oy Wi of fF freaw w
7 o7 ggaT & FIA T gAN
qFg qraar | & F1en § & e
T T AT ZAT AT F FAL A 0T
Sl G S e i
ZATT A3 & A wrew gwr faa g

o WEAT WAy . TN A AE
wgr a1 Afew saw war a1 fv wire
TFI g

oY TwRTTEW - ®OR WS § 77
FEAT AEAT § 3@ gFaTg qT A
EAFT AN FfFwTH AT AT A
arg for W F-FA =T e 34T E
W o qHld § wgra 7 awdArE
qRAATE 1 T e & agEre adt
# g 97 97 W £ 1% & & qFe A
T 33 & fF ara, 997 91wy 9 Ay
FTHISFATET T AT F1 AF@e
FAF AT oF s g | 99 99
F W 9% guar fpar g9 gar qar gy
JFT 47 T IA KT CIATT A4 FHT 9T
sxlE 7 AT T T9er ufFy ¥1 AT
fear war Wi 98 Haw Fow w AT A
AT EAT AUHTSAATET AA1gTT FT NAR
FLAT ¢ o7 Afg=a afd & gzar 9w Aq
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ar IaFr AN a9 Y @qET

ERT AR Gl AW @1 W E
Time bell rings ( Interruption)
Fofraw T @ ! O & wmy
fragr s amm § fr we @
faxder wagm avwTeRs faEsy  Afa
FHT =TfET S wrer Y 20 wiT wae
7dr Jifg gw afega s & 1 § o
FgaT § B 3w g mF & uFw
FIAE AL | 4T AT a0 &
TR & T HT gURT FHA TGAT
grasar | ga@fad § g I aeA
i oy aar § (5 qEvaw geaw 59
F fY IR TF FT HEET FATIT I |
# wrer W w4 AGUET & agem wAnEan
g I 9 faa qaw e & FgAT wngan
g & o7 s St 91 wiw AR o
WYY F AT FT gAIT KL HJIE
T aF WIGT HIT 9IF FT 7grEg Ag
FAAT 9 qF AT FY AT FETATES

A1f 7 AFwEET 7@ € qFAT )
3 pm.

TR BOFT AT WSGT AW
gmar WfzT 1 AT @ #
3T § 1A 15 RrRAIEr B A w177 Ay
TG &I qH-IAT At AT3U, T
FI W1 WG 1 TTHX KT AT AT
afgu | IAFT HFGAT T IFT VI FT
TR T I Jaar &7 sfgq fwa,
ATETT U &7 Figa fFar o ua 7
sgaa fam-me 1 qrfa &7 afgg fFar )
¥ wrdr Afqar e & A€ §F v
zfaem &1 aurTAr 3@ a9 F  fau
facatrar g f g4t arfedt sarve gy
&, HATH FAT &, AATVI ZATT & |
o TaHT g7 AT F FoA Hqm T 7
e F AW GET § T ®F 4 A F A
@ifge 7 ifeat qn faesw & so
AT 4T gEEY, WIF T UEHET
Ferrer F1 VIS qFATfRAT FATA & AT
e & TATH & g WX Su 94
Frarae w1 J7 oATr & FTEEY ¥ AT
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FZHT GHAT ST THA IAT V€T § IAF!
Bigl | WA #1 fFaq  faq-ewmm &y
fifa B9 @ T @7 fag & A%
s Fga ge & w fwa qoff
SHAY F AW H FEw awa g fr A
&9 q3 HUAT 3919 3T {6 ARG F
fow fewi Fraamgu &, fow ag e
frsag ax g @A g ST gU 7, AR
AT FT geaTT AT ®F  RiT FL 1 fET
AT FT A AN AT T R®IE ITHT

HIT ST FA &1 AT | NP
SHRI C., D. PANDE: Madam,
Deputy Chairman, I had given an

amendment to this motion of Mr.
Bhupesh Gupta but on account of cer-
tain technical difficulties it could not
be admitted. All the same what 1
speak will be in the light of that
amendment,

THE DEPUTY CHAIRMAN: fhe
amendment is not there.

SHRI C. D. PANDE: But I think
my speech can be made on the pre-
mise of my amendment. My amend-
ment was to the effect that at the
end of the motion the following words

! should be added: that full diploma-
i tic recognition should be accorded to

Formoss
Israel.

THE DEPUTY CHAIRMAN: That
would have been out of order.

(Republic of China) and

ot UFTAN ¢ i AT § F£99
F wreg A1 avp W fqear g 7z
e T

SHRI C. D. PANDE: Mr, B. K. P.
Sinha made a very eloquent speech
and I was really impressed by his
speech and go was I with the speech
of Mr. Rajnarain. Mr. Rajnarain, I
was very much impressed by your
speech this evening. Of course I
would not say much about the prob-
lem 'of East Germany because so many
friendg have spoker on that. The cri-
teria that Mr. B. K. P. Sinha has
suggested are excellent criteria: that

TN T
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a State must have a definite area and
identity: that it must be viable; that
its authority musl be prevailing over
that area. These are excellent
criteria. Then I see no reason why
these criterig which are applicable to
East Germany are not applicable to
Israe]l and Tiawan. In fact they are
more applicable to them.

SHRI ARJUN ARORA: Even
Chiang Kai-shek does not want 1~cog-
nition of Taiwan as Taiwan,

SHRI C. D. PANDE: Name is im-
material. You call it Formosa, you
cal] it Taiwan.

SHRI ARJUN ARORA: You cannot
call a country by any name you like.

H TqHATCEW . [@IF [ AT
g% I+ | FZUF ATAAICET 75
1AM FET R AT TS §

SHRI C. D. PANDE: Taiwan is a
well known area with 4 population of
15 million. It is bigger than 90 other
countries in the world out of 125,
1t is bigger than Sweden, bigger than
Norway, Switzerland, Greece, Ceylon,
Nepal and to many other countries.
There are 90 countries which are
smaller than Taiwan. It is a most
developed country. It is only next to
Japan in Asia in standard of living,
in industries and in agriculture. That
is a country from which we have to
learn so much in agriculture. Every-
body knows that we have a variety
of rice called Taichung No. I. That
Taichung No, 1 comes from that place,

ot oA wAT : FZ TEF & AT
g7 [T 7 |

Y ARNTW : g7 S, TG ATHT
Fer g ur o ?

SHRI C. D. PANDE: After the In-
dependence of that island when a
new Government was set up in that
island, the export of banana alone is
about $65 thillion. Then they export
textiles, they export mushroom, they

[ RAJYA SABHA ]
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export pineapples. That country has
given up foreign aid altogether.

Whereas we are speaking of self-re-
liance for the last twenty years, we
have not achieved that self-reliance.
Taiwan has achieved that. If there
are all the criteria fulfilled by one
country, what is the reason that you
do not recognise that country?

As far as friendliness is concerned,
the Government of Taiwan has got
the right of veto in the United
Nations. Not 'once but there had
been so many issues when we have
been consistently affronting the Gov-
ernment of Taiwan, but they have
never used the weto...

SHRI ARJUN ARORA: They sup-
ported the Chinese aggression against
NEFA.

SHRI C. D. PANDE: No.
SHRI ARJUN ARORA: They did it.

SHRI C. D. PANDE: Please go into
the recorded thing. The recorded
thing is that the Taiwan Government
has never exercised the right of veto
against India. They could have done
it on many occasions. They have
reason to be annoyed with us, they
have reason to be angry with us, but
they did not exercise that right of
veto against us. As far as Israel is
concerned, Israel is a small country,
is an efficient country, is an aggres-
sor country today. Therefore, in
fact my sympathy goes to the Taiwan
people because they are also fighting
Ching and we are fighting the great
monster of China with a huge popu-
lation. Here is a tiny country, it is
a tiny country compared to the maln-
land, and that country has got the

determination to release itself from
their grip. We have 16,000 square
mileg of our territory appropriated

by the enemy. We have not got that
determination to redeem that terrl-
tory.

SHRI A. P. CHATTERJEE (West
Bengal): Do vou support the resolu-
tion that East Germany should be
recognised?
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. SHRI C. D. PANDE: That is the
corollary of the whole debate, of Mr.
Sinha’s speech

SHRI S. S. MARISWAMY: Chiang

Kai-shek supporteq our cause when
we were fighting the British.

SHRI C. D. PANDE: My amend-
ment only goes to show that they

have got these things, that if the cri-
teria for East Germany are correct,
likewise the criteria are correct for
Taiwan. Now on the question of
name, Mr. Arora says

THE DEPUTY CHAIRMAN: You
are not speaking on the resolution at
all.

SHRI ARJUN ARORA: The whole
speech should be expunged because
it is irrelevant.

SHRI A. P. CHATTERJEE: I sup-
port Mr. Arora because it is all irre- |
levant.

R THALET ¢ A7 I AL AW
TR g {siqq ag geatd fag=m g 0
SHRI C. D. PANDE: If Mr. B, K. P. |
Sinha had the rare distinction and |
pleasure of agreeing with Mr. Bhu-
pesh Gupta, I have equally great
pleasure in accepting or in being in
agreement with Mr. Rajnarain. As a
corollary to the recognition of Fast
Germany I say it will not be in keep-
ing with the non-alignment policy of
this Government if you would accord
diplomatic recognition to. [East Ger-
many and withhold the same from
Israel and Tiwan.

[

With these words I commend my
unmoved ‘amendment,

THE DEPUTY CHAIRMAN: Mr.
Mulka Govinda Reddy. Mr. Pande,
‘unmoved amendment’ you said.

SHRI ARJUN ARORA: Do not
take it seriously, Madam. Nothing in
his speech was serious.

[21 MAR. 1969 ]
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SHRI MULKA GOVINDA REDDY:

Madam Deputy Chairman, I rise to
support the Resolution moved by
Comrade Bhupesh Gupta that the

Germap Democratic Republic should
be given full diplomatic recognition
by India without further delay. This
question has come before this House
as well as before the other House
a number of times. Somehow or the
other, Government has not made up
its mind with regard to this burning
problem. Mr. B. K. P, Sinha has
already stated why and when a
State should be recognised. Mr. Bhu-
pesh Gupta while moving his Resolu-
tion has made out a case that it should
be recognised ‘at the earliest. My
friend, Mr. Rajnarain, was very elo-
quent not only in according his sup-
port to this Resolution but also in
bringing in certain very vital points
of foreign policy. It is also a matter
to be happy that the Jana Sangh has
supported wholeheartedly this Re-
solution. India would Jlike to have
friendly relations with all countries
including China, an aggressor, and
Pakistan, another aggressor. Well, it
is our desire to have friendly relations
with all. But today we are not
having any relations with countries
like Portugal or South Africa because
of the racial discrimination practised
there, Except these two we are
having friendly relations with all the
other countries.

Mr, Rajnarain has pointed out al-
ready—and some others have already
said—that we are not having full dip-
lomatic relation with Israel in the
sense that we are not having our dip-
lomatic mission in Israel and that we
have not recognised Taiwan. What
is the criterion for recognising a
State. It should be a geographical
entity, a political entity, and there
should be stability. We have accord-
ed recognition to the States where
we see that once in gix months the
Government is removed ang another
Government is installed. But here is
‘a case where for the last 20 years
there is a stable Government. It is
a geographical entity, a political en-
tity; it is a fact of life. It is a rea-
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lity that we want to recognise. We
are not asking the Government to re-
cognise only in theory. They have
already recognised it in fact; de tacto
recognition has been accorded to the
GDR, and they have their trade re-
presentation in Delhi, and we are
having trade relationg with the GDR.

Now it boils down to this that there
may be something lurking in the
mind of the Government about accor-
ding full recognition to the GDR. I
wonder whether this Government is
following any independent foreign
policy. They look to Russia at one
time; they look tp America at an-
nther time, They are afraid whether
by giving recognition to the GDR,
'"West Germany woulg appreciate it
or what its reaction would be, They
ure afraiq of what the USA would
think if we accord recognition to the
GDR. Similarly, they are always
perturbed about this thing. They are
ufraid that if they recognised Taiwan,
China and the USSR might be dis-
pleased. They are afraid what the
Arab countries will think if we accord
full recognition to Israel. We do not
have our office in Israel but Israel has
its consular office in Bombay. There-
fore, this Government is not following
any independent foreign policy even
with regard to this simple question of
according recognition to any coun-
wy.

4

We are not worried about the com-
plexious, political complications, that
are prevailing in any particular coun-
try. We have laig it down as our
* own foreign policy that we do not
want {o interfere in the internal
affairs of any country, that we do nok
_ want to impose any particular system,
political system or economic system,
on any country and that we should
. like to co-exist with other countries
irrespective of the political colour or
the economic system that is prevail-
. ing in any particular country. We
have accorded recognition to Spain
which is a Fascist country. For a long
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time, we did not have diplomatic
relations with Spain. We are still
continuing to have diplomatic rela-
tions with China which has commit.
ted aggression against India in 1962.
Despite the desire of many well-
thinking parties in India that we
should break off diplomatic relations
with China, we are still continuing
to have these relations.

1

Therefore, the point is, whether a
country is friendly or not, it it is a
country, if it is a reality, if there is
a stable Government, if it is a geo-
graphical entity, under International
law, we tare obliged to accord recog-
nition. So we have delayed too long
in according recognition to the GDR.
It should have been done long back.
But our Government, because of their
fear of the reaction that may be
created in some country or the other,
have not given recognition, diploma-
tic recognition, to the GDR. They
are afraid of what the Federal Re-
public of Germany is going to do if
we accord recognition to the GDR.
We should be masters in our own
country. We have a right to decide
to whom to give recognition and to
whom not. We have a right to de-
cide whether to have trade relations
with this country or that country.
Therefore, in this aspect, our Govern-
ment has failed to assert its inde-
pendence not only in regard to having
frade relations or friendly relations
with certain countries but also in
regard to having diplomatic rela-
tions with other countries. And an
impression is going round in India,
and it is said that we did not accord
recognition to the GDR because of
the fear that West Germany and the
Western Bloc may not appreciate
this step. These power blocg are
now cracking. And whatever we
should do, we should do in en-
lightened self-interest of this coun-
try, of course, based on accepted in-
ternational principles.

Madam, with regard to recognition,
it is long delayed. We should see
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that full diplomatig recognition is
tccorded to the GDR.  Further we
are having very friendly relations
with the GDR and it is a very peace-
loving country. There is no doubt
about it. We would like to have
friendly relations with all countries
and therefore 1 am one with Mr.
Bhupesh Gupta in supporting this Re-
solution. Madam Deputy Chairman,
a question might be posed that this
might hinder the unification of Ger-
many. We do not want to come in
the way of the unification of Ger-
many. We do want that West Ger-
many and East Germany wure united
in a strong peace-loving Germany.
We would like to help that process.
We do want that these countries
should come together under one
banner, under one flag. But since
these people themselves want to have
two separate States we should accord
recognition to East Germany. We
have already accorded recognition to
West Germany. West Germany itself
is having trade and diplomatic rela-
tions with Yugoslavia, Rumania, the
US.S.R. The G.D.R. is having dip-
lomatic relations with  Ceylon,
Burma, Indonesia, U.AR. Irag,
Yemen, Syria, Tanzanta and Camba-
dia. Therefore, the argument that
according recognition to the G.D.R.
will come in our way as far as our
relations with West Germany are con-~
cerned is not tenable when West
Germany itself is having diplomatic
relations with socialist countries.

5291

Madam Deputy Chairman, I am
nne with Mr. Rajnarain when he said
that we should have diplomatic rela-
tions with Taiwan and better rela-
tions with Israel. They are members
of the United Nations. They are re-
cognised by the world community.

Some might say tha{ Taiwan does
not want{ recognition for itself but
for the entire China. But two Chinas
are there whether we like it or not.
We do want that these two Chinas
should come under one banner. After
all, two Vietnams are there,
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Koreag are there and two Indias, if
I may say so, are, there, one India
and the other Pakistan. Many people
did not want the partition of India
but it has happened. We do want
that Pakistan shouly thrive well and
we two would like to have iriendly
relations. But if at any time there
is a move for the unification of India
and Pakistan we would not like to
come in their way. Therefore, since
these two States continue to exist we
should accept the fact of life.

THE DEPUTY CHAIBMAN: Yaur
time is over.

SHRI MULKA GOVINDA REDDY:
Last word, Madam Deputy Chair-
man, We do not follow un indepen-
dent foreign policy. We were a party
when Tibet was raped by China. If
only we had raised our revolt at that
time this would not have happened.
If the Dalai Lama were alloweg to
form an exile Government of Tibet
in India they would be with us. We
should recognise that exile Govern-
ment of Tibet if and when it is
formed in India.

Madam Deputy Chairman, with
words 1 support the resolution moved
by Mr. Bhupesh Gupta. Thank you.

i

SHRI KOTA PUNNAIAH (An-
dhra Pradesh): Madam Deputy Chair-
man, while congratulating Mr. Bhu-
pesh Gupta for bringing forward this
good resolution I would like to re-
quest the hon’ble Members of this
august House and the Government to
coensider the situation keeping the
political realities into consideration.
Before supporting this resolution let
us examine the criteria. What are
the criteria for giving recognition
to a nation? It should have a de-
finite territory, recognisable popula-
tion with an independent government
of its own. East Germany is having
its own Government for the past 18
to 20 years. This problem is hanging
fire for the last 18 to 20 years. So

| T request the Government and the
Two | Members of this august

House to
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consider this problem keeping the
realities into mind and settling the
issue as early %s they can.

Madam, the Government of India
has already recognised the existence
of East Germany by accepting a
Trade Representative for Easy Ger-
many. We have given de facto re-
cognition to East Germany. De jure
racognition is nothing but a formali-
ty. Why not fulfil that formality
and maintain our relations with East
Germany at a higher status by ex-
changing Ambassadors? We are
having good relations with East Ger-
many regarding trade.
increasing year by year. The East
German people, as Mr. Arjun Arora
said, are a peace-loving people. We
also believe in peace and co-exis-
tence and we believe in the punch-
sheel sutra. When Dboth these
nations are having some common in-
terest there should not be any hind-
rance for giving recognition to East
Germany.

Madam, time in and time out we
have been  pressing the United
Nations to admit China into  the
world body. Not that I oppose
China’s admission to the United
Nations. But what I want to empha-

sise is when we cap fight for a prin-
ciple which helps our undeclared
enemy, why can we not apply that
very principle to East Germany which
is our 'friend, which stood by our
side when the Chinese aggression
took place, when the Pakistan ag-
gression took prace? When we can
maintain diplomatic relations with
China which is threatening our secu-
rity from across the northern borvder,
I think we can maintain diplomatic
relations with any country in the
world,

Apart from all these facts, Madam,
it is our declared policy to ‘maintain
non-alignment and friendship with
ull the nations of the world. Here
I must say that I am sorry to oppose
my hon. friend, Mr. Mulka Govinda
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Reddy. Just now he said that the
Government of India is not having
its own independent policy. I must
tell him that it is having its own
independent foreign policy. It is not
dependent gn either America or
Russia or, for that matter, West Ger-
many. Let him understang this,

WY TLHEARAW . ASWES F

0 20 MA AT TT |
SHRI KOTA PUNNAIAH: g o} oy

g zige waar So I would only re-

quest Mr. Mulka Govinda Reddy to
understand that the Government of
India is having its own independent
policy regarding foreign affairs.

Madam, if we do not extend diplo-
mlatic recognition to East Germany, I
think we will be dishonest to our
departeq leader, Pandit Jawaharlal
Nehru, who believed in non-align-
ment. The Government should take
early steps to give full diplomatic
recognition to East Germany in the
interest of both the nations, in the

interest of promoting peace among
the people of East Germany and
India and for the progress of both

thre nations and not in the interest of
East Germany alone In the interest
of India also the Government should
take early decision regarding full
diplomatic recognition to East Ger-
many.

With these words I support the
resolution. Thank you, Madam.

SHRI M, RUTHNASWAMY (Tamil
Nadu): Madam Deputy Chairman,
this resolution reminds us of one of
the greatest tragedies in modern his-
tory when the unity of Germany was
broken. Germany which had taken
nearly a thousand years to get itself
united found itself divided as a re-
sult of the last World War. It was
also due to a military accident that
both the Russian forces and the allied
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forces were able to enter Germany at
or about the same time. If Winston
Chuichill’s advice had been followed,
the allieq armies would have Kept
the Russians out of East Germany by
just bemng fust 1n the field Geimany
would have been occupied by the
allied forces and German unity would
not be the problem that it is now.
Aitempts have been made to bring

about German reunification The first
Pume Minister of East Germany,
Grotewohl, although at first he

wanted the Government of the Soviet
zone to be built up from below with
local government institutions and ins-
titutions formed by the Germans
themselves 1 the Soviet zone, later
on, coming under the 1influence of
Russia, he later suggested a peculiar
way of bringing about German unity,
namely, that the two parts of Ger-
many should be given equal voting
power 1n any constituent assembly
It 1s 'a peculiar way of constituting a
constituent assembly, giving one part
of the constituent assembly the same
voting power as another part of the
constituent  assembly A normal
constituent assembly would have
given the right of individual voting to
each ‘ang ewvery member of the con-
stituent assemb'y Even now Ger-
man reunification could be brought
about 1f a free German vote was al-
lowed If the Russian forces were
withdrawn from East Germanyv ‘and
the Western forces, the few that are
left there, were also withdrawn rTrom
Western Germany and a free election
was held of the German people, then
real Germran reunification based upon
popular will expressed in the usual
way would have been realised. But
now 1t depends neither on East Ger-
many nor on West Germany to bring
about this reunification because
powers outside Germany ware in-
terested in keeping them  separate
So, it 1s only if these two powers,
namely, Russia on the one side, and
the Western powers, France, Ger+
manv, the United States of Ame1tca,
on the other, were agreeq to bring
about German  reunification, then
Germapn reunification could be brought
about Let us hope that as the two
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power blocs come together under the
impact of the Chinese invasion of the
Russian border, as Russia and the
Uniteg States of Ameiwca come  to-
gether, they might agree upon some
plan with regard to the reumification
of Germany

Mr Bhupesh Gupta 1n his opening
speech 1eferred to a speech made by
Mr Jawaharlal Nehru when he was
dealing with this question of recog-
nition of East Germany. In that
very speech, delivered 1 think in the
Rajya Sabha on August 28, 1961,
after giving the reasons ror recogni
sing the Federal Republic of Germany
—because he said there was continuty
of policy dating from the Bntish
days—about the eastern .ide, he went
on to say “ There was no such
continuity. . and we hope that some
arrangement will be made whereby
Fast ang West Germany could be
ks ought together” He said that if
we recognised East Germany, then
once and for all the division between
East and West Germany would be-
come permanent He was awaiting
the time when the two parts of Ger-
many could by themselves come to-
gether, whereas a diplomatic recog-
nition, a formal recognition by
India would imperi] the prospects of
that reunification

SHRI A P CHATTERJEE Just
one question Do you think that if
we continue not to recognise it, then
reunification will come about, or it 1s
certain and settled that this reun:fi-

cation 1s not coming on this basis at
all?

SHRI M RUTHNASWAMY I
mean, the more the powers that
recognise the division of Germany
the less would be the pros-
pect of Germany being reunited
After all, the majority of powers
refuse to recognise East Germany
It 1s only a few powers, g minority
of powers who recognise 1t The
majority of the powers not only n
Europe not only in America, but also
in Africa have refused to recognise
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East Germany. So that wag the
reason that influenced Mr. Jawahar-
la] Nehru to keep the door open So
that a time may come when the {wo
divided Germanys would be brought
together either by themselves, if a
free vote was given to all the people
of Germany; or if the two power
blocs came t{ogether in the interest
of peace, in the interest of the peace
of Europe and in the interest of world
peace, they would bring about this
unification of Germany.

i

Madam Deputy Chairman, we have
suffered from the absence of unity for
thousands of years. It fook thousands
of years for India to become united,
and after reunification had been
achieved, some forces came to knock
the cup from our lips and India has
become divided once again. We who
aave suffereq from the absence of
unity for thousands of years, we who
are suffering to-day from absence of
unity in India—not only in India but
also in Pakistan we see the present
troubles, all due to the partition of
India—we who have suffered so
cruelly ‘and so tragically from the
distnion of India should be very
careful labout taking any step that
might prevent Gérmany from being
united. Germany also took more
than a thousand years to get united.
It was united once under the holy
Roman empire in the mediaevail times,
and then forces came to disrupt the
Christendom and Germany was divi-
ded into a number of States, so that
for long it was not known as Germany
but as the Germanys. Then as a
result of unification Germany became
united in 1870. And then again it
was divided as a result of the Ilas’
World War, Therefore, we should
see that the wound of Germany, the
wound that has been inflicted upon
the unity of Germany, is healed as
soon as possible. Therefore, our
Government is perfectly justified in
refraining from taking any step that
might imperil the prospect of the re-
unification of Germany.
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SHRI M. M, DHARIA (Maharash-
tra); Madam Deputy Chairman, when
I look at the conduct, the behaviour
and the relationship between East Ger-
many and our country, I find that our
Government accepts the love marriage
between the two countries, but 1 do
not know why the Indian Govern- .
ment is not prepared to perform the
religious rituals to confirm this mar-
riage. And the Resolutiop —'moved
by my friend, Mr. Bhupesh Gupta, is
to have that ritual performed as
early as possible and as suggested by
my friend, Mr. Rajnarain, even to-
day. Madam, with due respect, I
differ from our old colleague, Mr.
Ruthnaswamy who said that if this
wound is to be healed, the present
policy of the Government should be
continued. On the contrary, 1 feel
that if this wound is to be healed,
East Germany should be recognised
by this country at diplomatic level
as a nation because it is ' reality of
the moment. If we refuse to under-
stand realities, there are no chances
whatscever of healing this wound. I
would now quote from a speech of
Mr. Nehru whep he was in London
on September 20, 1962. Mr. Nehru
said: “The sooner the German prob-
lem was dealt with realistically the
better it would be. It was unrealis-
tic to ignore the existence of two
German States, Sooned or later a
Peace treaty was bound to be signed
with East Germany.” When, Madam,
Prime Minister Indira Gandhi visited
Russia, in that joint communique it
was stated:

“The Indian side reaffirmed the
statement made by the late Prime
Minister, Mr. Laj Bahadur Shastri
in the Soviet-Tndian communiaue
on May 20, 1965, that the fact of
the existence of two German
States cannot be ignored.”

Why do they not recognise it? I just
fail to understand why the Govern-
ment is hesitating in recognising East
Germany. And that is why I say...

SHRI S. S MARISWAMY: Where
did they say—Pandit Nehru and
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Shri Lal Bahadur Shastri—that we
should recognise that they are two en-
tities?

(Interruptions)

RH e J

SHRI M. M. DHARIA: That is why
I began my speech saying that we
accept the love marriage, that the
conduct in between the two parties,
the relationship in between the two
parties in just like love marriage.
But at the same time, there is that
refusal from the Government to have
the religious ritural. That is why I
began my speech it gaying I fail to
understand why the Government
should not do it.

SHRI S. S. MARISWAMY:
illicit love.

It is

SHRI M. M. DHARIA: Honourable
Members may not appreciate my re-
ferring to the Indian Constitution
while speaking on foreign affairs. May
I draw the attention of the House to
Article 51 in the Directive Principles?
That Article says— -

“The State shall endeavour to—

b 1

(a)' promote
peace and security;

international

+

(b) maintain just and honour-
able relations between nations.”

My emphasis is on 51(b), “maintain
just and honourable relations between
nations”. When  these fwre two
nations, when ali the three Prime
Ministers agreed that these two Ger-
manys are two nations and that it is
a reality, is it the honourable way
of maintaining our relationship? The
directive principle is very clear. It
is given by the Constitution that we

shall] have t{o maintain just and
honourable relations. And I must
say today that by not recognising

and by not giving diplomatic recogni-
tion to East Germany, the Govern-
ment is failing in implementing the
guiding and the directive principles
of our Constitution itself, and to that
extent. ..
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SHRI M RUTHNASWAMY: Are
there wo Germanys and two
natzonsP

SHRI M. M. DHARIA: Yes, yes, It
ig all right

SHRI M. RUTHNASWAMY: They
have the same language, the same
Qulture, the same religion.

SHRI SHEEL BHADRA YAJEE:
1t is just jike Pakistan and India.

SHRI M 2 DHARIA: Madam
Deputy Chairman, India and Pakis-
tan  should be construed as one
nation, but there were the impera-
tive forces of history which bifurca-
ted these two countries and they are
two nations today. Similarly it so
happens that because of those impe-
rative forces there are two Germanys,
East Germany and West Germany,
today.

When I say that diplomatic recog-
nition should be given o East Ger-
many by our Government, I would
like to appeal to this House that simi-
larly whatever be the policy in con-
nection with Israe] I am here to dep-
lore the way in which Israel has
been behaving—we cannot forget that
Israel is also a reality. It is a rea-
lity. Of course, I 'am very sorry for
the way in which Israel has been be-
having. It is not the way of behav-
ing with neighbours. But I have no
doubt that if Israel is using aggres-
sive language, if it is behaving in
an aggressive way, it is because there
is somebody behind it, and with such
imperialist forces Israel cannot adopt
such policy. So, the time may not
be ripe, but I do feel that the direc-
tive principles shall have to be ap-
plied in the case of Israel as well.

When we talk of Taiwan, please
allow me to say,.... (Interruptions.).
What is the foreign policy? What is
the policy of cur External Affairs
Ministry? Foreign policy is not cne
which is guided by foreign countries.
Foreign policy of an independent
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country 1s an lndependent policy. It
1s known as foreign policy because it
1s concerned with foreign countrres
It cannot be a policy to be dictated
by foreigners And from that point
of view when I look at the function-
mg of our Government, many times
I feel the way they have been func-
tioning 1s not 1n the interests of our
country. Goa was freed Even after
freedom, on Kashmir we have given
a guarantee under our Constitution
What was the need for that? By
domng so, I have no doubt that we
have werakened the integrity of this
couniry Pondicherry has become a
Union Territory, and a Lt Governor
has been provided for Pondicherry
Why 15 1t not merged with Tamil
Nadu® What 1s that separate culture
there? Similar 1s the case with Goa,
Dy and Daman In the case of
Daman and Diu, these are tiny places
They are just like smal} towns. To-
day they are Union Territories, parts
of Goa How can the Government of
Goa administer Daman and Diup
We have never cared for that Take
Nagaland Still 1t 158 with the Ex-
ternal Affairs Ministry Why? Is it
2 separate country? Tt 1s not under
the Home Ministry It 1s under the
Ministry of External Affairs Every
time 1t is argued that there are spe-
cial problems, there are special cir-
cumstances, for that I think this
whole treatment has created special
problems for this country. We could
have avoided all those problems
But we are not prepared to think in
those terms I have no doubt in my
mind that in this country the time
has come when we shall have to think
about our own foreign policy and
shall have to evolve a policy which
should be necessarily i the interests
of this country Many people ask,
“Who are our commopn friends and
who are our common enemrws? No
country has common friends no
country has common enemies There
is only one thing common There
are common interests of the country
And from that point of view, the
time has come when the whole policy
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shall have to be revised and a new
policy shall have to be evolved.

Madam, coming back t{o East Ger-
many, I do feel that this country has
made tremendous progress during the
last 20 years Then, Madam, some
figures and other things were quoted
by my friend, Mr Arjun Arora It
has been said that when compared 1t
1s ‘a poor couniry and 1t has been
asked, “Are you going to recognise
1t”" Yes, we shall have to recoghise
it That 1s not the test Having re-
gard to the industrial and agricultu-
ral progress made by East Germany,
by giving diplomatic recognition to
1t, we will be doing a great help to
out country also. And) from  that
point of view I feel that Mr Arjun
Arora rightly emphasised that as-
pect of their industria] and agricul-
tural development that East Germany
has made So, from all these consi-
derations, I am here to support the
resolution of Mr. Bhupesh Gupta.
But perhaps, as is usual, as 1t usrally
happens, there ‘are so many speakers
and this resolution may be tossed over
and 1t may not go to the next session,
May be, the honourable Minister may
intervene and say, “Yes, we have un-
derstood the feelings of this House
and 1t will be under our considera-
tyon™ 1 ‘appeal to the Government
that this should not be the treatment
to be glven . , .

THE DEPUTY CHAIRMAN: Wait
and hear the Minister,

SHRI M M DHARIA Madam,
after so much of experience if I
cannot understand what be 1s going
to say, then, I cannot be u real par-

lamentarian I know what he is
gomng to say and he will have the
full sympathies of this House Per-

haps 1t may overflow than what we
have been doing today. I have no
doubt about 1t But ultimately he
will not be in a position to say, “We
are gomng to do it” He cannot say
that I have no doubt about it But
if he has the courage to say that, I
shall be the happiest person and I
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shall be the first person to jump up
fiom my seat and congratulate the
honourable Minister. ..

(Interruptions)

SHRI AKBAR ALI KHAN (An-
dhra Pradesh) Members should not
jump 1n this House They can do
anything

(Interruptions)

SHRI M. M. DHARIA: So, in this
case with all such relationship that
we have established, the Govern-
ment, I feel, should not now hesitate
in the case of East Germany. But I
may suggest that our entire exter-
na] policy shall have to be re-exami-
ned. The time has come for that be-
cause I feel for projecting a bright
and correct 1mage of our country, at
one and we shall have to mobilise
our internal strength and at the other
end we shall have to give a bright
image to the outside world If some
efforts are made by the Government,
I have no doubt that we will achieve
that 1deal I would appeal to the
Government, ‘Please give noi only
your sympathetic consideration, but
active consideration, to our sugges-
tions made 1n this House” 1 am sure

the Government will consider the
feeling that are expressed here in
support of the resolution of Mr
Bhupesh Gupta.

SHRI A. D. MANI (Madhya Pra-

desh): Madam Deputy Chairman, 1
extznd to this resolution of my
honourable friend, Mr Bhupesh Gupta,

my very warm and wholehearted
support. And I do so not only as a
modest  student of international

affairs, but as one who hasg spent
wbout two weeks in the GDR some
two or three years ago as a member
of this House and enjoyed the warm
hospitality of the people of the G.D.R.
and the parliamentary institutions of
the G.DR . (Interruptions). My
honourable friend, Mr. Ruthnaswamy,
raised the question whether the
G DR qualifies for the description of
a nation on the ground of a number
of factors I might mention here
that there are as many as 11 steel
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plants in GDR We are a big coun-
try. With all our resources we are
not able to manage three public
sector steel planis properly. There
are so many Committeeg of Enquiry.

SHRI M, RUTHNASWAMY: 1 said
that the GDR was not a nation.

SHRI A. D MANI Is it @ nation?
That 1s the first guestion he asked.

SHRI ARJUN ARORA: What ap-
pites to GDR sfhiould apply to West
Germany also.

1

SHRI A D MANI 735 it a nation,
he asked My friend Prof. Ruthna-
swamy said that the people of West
Germany and East Germany speak
the same language So also the people
of Austria but Awustria became 2
separate State on account of the rival-
ries of the Hohenzollern and Haps-
burg dynesties about 100 year ago
They formed themselves into a sepa-
rate state and if to-day somebody
says that Austria should be integra-
ted with West Germrany or East Ger-
many i1t will be considered a prepos-
teroug proposition. Now the East
Germans have got a very strong claim
for nationhood because the traditions
in East Germany @re quite different
from the traditions in West Germany.
I have seen that.

SHRI M RUTHNASWAMY- Since
when?

SHRI A D MANI: Since 1945 1
have gone to the schools. They are
thoroughly ashamed of the part that
Hitler took 1n Taunching a fullscale
war on Europe and the whole world
in 1939—1945

SHRI § S MARISWAMY: 1t is a
Pity that you have not gone to West
Germany In West Germany if you
utter the name of Hitler, people will
harg their heads in shame
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SHRI A. D. MANI: He asked me
whether 1 went to West Germany. I

alsg enjoyed the haspitality of the
West German Government,
[THE VicE-CHAIRMAN (SHRr AKBAR

Arr KHAN) in the Chair.]

The GDR has satisfied the criteria
for full nationhood because the tra-
ditions in the GDR are quite different
from the traditions in West Germany.
Even in regard to education, I spent
a considerable time in their schools.
Their education is entirely different
and differently oriented from that of
West Germany.

SHRI M. RUTHNASWAMY: May 1
ask whether 25 years are enough to
make a tradition?

£ 5]

SHR1 A. D. MANI: With 60 years
the Soviet Union has created one of
the greatest revolutions in history.
These are the people who have made
revolutions in East Germany. There
js liberalism in the political structure
of Bast Germany. There are as many
as five parties—The Democratic
Farmers’ Party, the Christian Demo-
cratic Union, the Liberal Democratic
Party and the National Democratic
Party. The Communist Party ig of
course there. They all constituted
and formed a National United Front
like the United Front Government of
West Bengal. I have also altended
their parliamentary sitlings and I
have heard Herr Ulbricht address the
Assembly. There is perhapg not the
same freedom of expression which we
have in the democratic countries but
much more than in the Soviet Union.
That I could see, You could discuss
many matters in the GDR quite
freely. Now this State has been in
existence for nearly 24 years, if we
take 1945 as the beginning line and
1969 as the deadline. For about 25
years it has been in existence.

SHRI S. S. MARISWAMY: Is there
more freedom in Easy Germany than
in Russia?
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SHRI A. D. MANI: Certainly, that
is what I said. There is more free-
dom becanse there are five parties.
There are no five parties in Russia.
The Communists are of course the
dominant party in the GDR, (Inter-

ruptions), That is their concept of
democracy. You cannot quarrel
with that. We think of multiplicity

of parties and multiplicity of candi-
dates but the East German or the
East European mind particularly is
in the direction of only leagues
created by one party.

(Interruptions)

SHRI PITAMBER DAS: Do you
mean to say that they have demo-
cracy but not parliamentary
democracy?

.

SHRI A. D. MANI: Not the kind of
democracy that you and I have. Why
should we try to foist our nations of
democracy on them?

SHRI BHUPESH GUPTA: The kind
of democracy where we do al] the
talking and the Birlas make the
money? N e

SHR[ A. D. MANI: Mr. Ruthna
Swamy said that we should not take
any steps which will prevent the two
Germanys uniting together. Now I
cannot be a political prophet or
astrological prophet but [ can say this
from what 1 saw both of West Ger-
many and East Germany that there
are no possibilities of union unless
there i an upheaval jn Europe. It
there is an invasion or if there is a
collapse of the socia] order as in
Czechoslovaia, anything may happen.
Then it is perhaps possible, Tf West
Germany invades East Germany and
dereats East Germany there is possi-
bility of union. Now  Hitler
attempted the Union of Czechoslava-
kia with the Third Reich. He failed
but I am afraid the possibility cannot
be considered as very serious. In view
of the fact that there ig a detente
between the USA and the Soviet
Union in Europe, I do not know if
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going to be any great up-
heaval. I can tell you why the Gov-
ernment of India 1is somewhat
reluctant to recognise the GDR. I have
gone to the other side of the Wall. I
have seen the Wall in existence. I
have discussed matters with those
who know what things are going on
with the German Government and
what  things are going on in the
Indian Government, We are afraid
that West Germany may not give us
financial aid if we recognise GDR.
They have made many suggestions in
a number of indirect ways. My friend
the Deputy Minister will not be able
to accept it on the floor of the House
but outside the House he would per-
haps say that West Germany is
putting a lot of pressure on us not to
recognise the GDR.

there is

HON. MEMBERS: No.

SHRI A. D. MANI: 1 know that
they are putting a lot of pressure on
us not to recognise the GDR.

SHRI S. S. MARISWAMY:
Egypt pressurising ys not to
nise Israel?

SHRI A. D. MANI: Yes. I would
also come to that point. We should
not be bothered about what West
Germany thinks of our recognising
the GDR because this is an inde-
pendent and separate proposition.

Like
recog-

! My friend Mr. Dharia raised the
question of the recognition of Israel.
I am one of those who have stood
for the recognition of Israel in spite of
derisive laughs and jeers from this
side of the House, from friends who
are now interrupting me. 1 had been
derisively shouted down for having
supported it. .

SHRI MULKA GOVINDA REDDY:
I supported it.

i
SHRI A. D. MANI: You supported
but not Mr. Gupta. I am talking of
Mr. Gupta. I am not going to refer
to Israel in this conection except this.
Somebody pointeq out earlier in the
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debate that there is politica] identity
in GDR or there 1is territorial
identity.  The entire GDR is only

one-third of the former Third Reich
of Hitler. Two-thirds only is now
in West Germany and one-third in
GDR. The GDR is agricultural. West
Germany is highly industrialised but
in spite of being the agricultural
farmlang part, GDR has made enor-
mous strides in industrial production
and they are leaders of the opticals
industry. A nation which has staged
an economic revolution n a shert
time cannot be said to be diplomati-
cally non-existent just because politics
makes it very inconvenient for us to
recognise GDR. I feel that the time
has come for us to recognise the GDR.
In this connection I may say that the
GDR has opened as many as four
Trade Missions in India, Mr. Manu-
bhai Shah was implored to go to Leip-
zig, I went and stayed for some time
in Leipzig. There is a huge fair every
year and Mr. Manubhai Shah dare not
g0 to Leipzig at the time of the fair,
because West Germany was most
hostile tg our Ministers participating
in the Leipzig fair,

SHRI ARJUN ARORA: West Ger-
man firms like Siemens participated
in that fair.

SHRI A. D. MANI: I know, but they
do not want your Minister; he is not
a West German firm.

SHRI BHUPESH GUPTA: This is
how West Germany behaved.

SHRI A. D. MANI: Yes, this is how
West Germany behaved. I have dis-
cussed this matter; I do not want to
disclose the names of persons with
whom I have discussed this matter.
I have discussed these matters on both
sides of the Wall, in West Germany
as well ag East Germany. The West
German  Government, they are
putting a lot of pressure in regard to
these things. The Depaity Minister
for External Affairs must understand
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that a stage must come when we must
reconcile our economic interests with
our diplomatic reeds. | want to point
out the variety of goods in which we
have active trade with the GDR. GDR

‘'

is importing finished goods from
India also. They are going to buy
fertilizers from our country. They
are giving us machine tocls. They

have got an excellent machine tools
industry in the whole of Europe—
East Germany. They have ap excel-
lent printing machines industry; most
of the printing machines we have
are from East Germany. If Mr.
Goenka wants to bring out a new
edition in some place, he wil] get the
printing machine from East Germany.
Even Mr. Jagat Narain sent his son
to East Germany, and he has a rotary
printing machine imported from East
Germany.

SHRI S. S. MARISWAMY: What
about you?

SHRI A. D. MANI:
get one.

I am trying to

(Interruptions)

Even in food industries they are
able tg have active economic ties with
India. Sir, I fee] that when there is
so much on the trading account it
will be unrealistic for us to say that
“we cannot recognise you diplomati-
cally” We have resorteq to all
sorts of diplomatic subterfuges. There
is the East Germany Trade Mission
here.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Twg minutes
more, Mr. Mani.

SHRI A. D. MANI: Now parties are
being given by them from time to
time, They are allowed fo get even
liquor on the diplomatic card and
that is without duty.

SHRI S. S. MARISWAMY: How do
you know?

SHRI A. D_MANTI: It i there. You
enquire into all this; they are allowed
to bring liquor.
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SHRI S. S. MARISWAMY: But
how do you know?

SHRI A. D. MANI: I am a student
of internationa] affairs; you know it,

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): They want to
take your time; your time is coming
to a close.

SHRI A. D. MANI: They are
getting al] the diplomatic faciliiies
excepting in name. Now why do
yvou rcsort to subterfuges? Why not
accord full diplomatic recognition?
Why feel shy? It is a country with
whom we have very active economic
association and with whom we are
trading every day. They are mport-
ing our goods and we are importing
their goods.

SHRI BHUPESH GUPTA:
Rabindranath Tagore is there, Gandhi
is there. Nehru is there,

SHRI A. D. MANI: Yes. And they
are highly respected. All our na-
tional heroeg are highly respected in
GDR. I do not see any reason why
diplomatic recognition is not accorded
to GDR when there is so¢ much cul-
tural contact ang when so many of
our students go to GDR for educa-
tion. And I have seen somc of the
students who are studying in
engineering colleges and colleges of
technology  there and profiting by
such education. When we have all
these ties I see no reason why Gov-
ernment should hesitate to five full
diplomatic recognition to GDR.. And
I agree with my hon. friends
Mr. Dharia, that the Minister should
not merely say that Government will
consider all these views expresseqd in
this House. We are trying to tell
Government that it js not only we but
that the entire public opinion of Ind:ia
is with us in regard to the recogni-
tion of GDR. So this shoulq be done
without delay and with good grace
and in good time.
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SHRIMATI
(Andhra Pradesh): Mr. Vice-Chaiy-
man, Sir, it is one of the rare occa-
sions today when we see that Shri
Bhupesh Gupta is getting support
from _almost every Member on both
sides of the House; every one of the
participants has been agreeing with
and supporting Mr. Bhupesh Gupta in
this Resolution. I say that even
Mr. Ruthnaswamy did not oppose it.
He only explaineq the difficulties. He
may deny if he wants.

5311

" SHRI M. RUTHNASWAMY: My
whole speech was in opposition to the
Resolution.

SHRIMATI YASHODA REDDY:
My understanding of him—subject to
correction—was this that he said that
it is one nation and that if we recog-
nised GDR today we will be stopping
the reunification of Germany as one
nation and so we should not recog-
nise GDR here and now, and that that
was the reason why the Government
of India did not accord full diplomatic
recognition to GDR. He was trying
to tell us, or was justifying the course
of action that the Government of
India hag so far taken. But | am sure
he has not at least—as far as I under-
stood him—openly opposed our
recognition of GDR. This 5 what I
,pave got to say.

Sir a3 we know, and as has been
said many times here, we are g free
independent country and we are a
sovereign country. But I would also
say that we have a foreign policy
that we do not believe in taking aid
with strings. We do not believe in
having a sort of foreign policy which
ig meant for others and our foreign
policy should be what is good for the
counfry. But somehow, Sir, in spite
of al] our determination to accept this
ag our foreign policy, sometimes we
do fee] that we do something either
to please one country or the other
eountry, one Bloe or the other Bloc.
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YASHODA REDDY ' s0? I would like to know it from the

Government. It has been saig by
Mr. Manj or somebody that they are
frightened of West Germany or that
they are trying to control us. Is it
so? If it is so, can We say that we are
a sovereign country and we are free
to have our own foreign policy?
Bomebody said that we are refusing to
recognise Israel hecause Egypt and
the Arab world does pot like it, Sir,
the Government may come and say
“No”, but sometimes it is not very
convinecing because we know, in inter-
nationa)l law, what ig a country or a
nation. As hag been very nicely put
forward by Mr. B. K. P. Sinha, it
must be an independent entity with
territorial integrity, it must have an
independent Government recognised
by the people and it must reflect the
will of the people of that particular
area. Now if that is the definition of
an independent nation and a country,
do not GDR and Israel come wunder
that? And should we not recognise
Israel and GDR? I entirely agree with
Mr, Ruthnaswamy that Germany is
one nation. But today they are two
countries unfortunately. It may be
fortunate also that it is so divided,
and it is because of historical reasons.
We always knew that a united Ger-
many was a mighty Germany and a
strong militarily-prepared Germany
and that such a Germany was the
cause of the first and secong World
Wars. Not that T want Germany to
be disunited always, not that I want
that the two Germanys should not
come together., Maybe that the two
Germanys are poleg apart now with
two different types of Government,
and yet they have contributed to
politica] peace in Europe and certainly
to peace in Central Europe, which was
not witnessed earlier when it was one
Germany, the United Germany. The
second World War broke out when
Germany became very strong mili-
tarily, Now today they have two
Governments, one West German
and another East German.

Coming to the reasons why we should | And then it is not for us ‘o

recognise GDR, if we have not
accorded that recognition, why is it

246 RS—T.

say, °‘let them unite’, because the
people of those two countries, if they
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like, can always unite. It may be l
said that if we would have given them
time, and the feeling that we do not

recognise a divide§ Germany, they |
would have come nearer. I think we
have given them enough time, and

twenty years’ time ig @ very good
time for them to reunite. Also it is
for their countries, it is for their Gov-
ernments and certainly it is for their \
people to decide on their unification,
But today they are two countries even
though the people are of one nation
and we are having trade relations
with them, ang under international
law GDR comeg under the correct
definition and correct interpretation
of a eountry, and I think, we should
recognise East Germany, the Demo-
cratic Republic of Germany, for not
only the reason of giving that country
the status we have given to the other
part of Germany, but for our own
good, not only for trade relations,
but to show that we are an inde-
pendent country and we would like
to recognise every independent
nation, come what may—it may be
that the Eastern Bloc may not like it,
or the Western Bloc may not like it,
but here in India we should show that
we woulg like to recognise even every
small and independent sovereign
country. What politics or philoso-
phies they follow is not our concern.
Our concern is to look after our
country’s interests, to look after our
Government, see what policies or
what principles we are going to
follow, and the only principle which
should guide us is {o have friendly
relations with all countries, and
GDR or lsrael, for example should
not be an exception to this. In the
case of GDR one hon. Member said
that it is de facto recognition. Scme-
body else said that it is marriage
without ritual. Call it by whatever
name, but we do have good relations,
and we have trade connections with |
GDR. As has beep said, our students
go there and study. We get quite a |
lot of industrial produce from that 1‘
|
|

country. This so-called Halstein
Doctrine which wag in vogue is ncw
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out of place. Almost every country is
recognising GDR. Even West Germany
itself has recognised most of the
social countries. Even a small
country like Ceylon—not that I ques-
tion because it is a smali country and
not that it cannot do great things—
which geographically and economical-
ly is smaller than others had the
moral courage, had the wmoral inde-
pendence to recognise GDR. Ang why
should we not? That is my simple
question to the Government. 7 would
request the Government to think
very seriously about thig matter.
Today the hon. Minister may not be
able to give a categorica] answer for
the simple reason that he cannot do
80 unless he consults the Govern-
ment, unless he consults the Cabinet.

AN HON. MEMBER: Has he come

here without consulting the
Government?
SHRIMATI YASHODA REDDY:

But today the House is unanimously
behind this request. Almost all the
Members on this side and on that side
are agreed on this. Maybe he did not
know what will be the mood of the
House; maybe he did not know what
the Members will say; wmaybe he
hoped that the Members might be
divided; maybe he thought that the
motion of Mr. Bhupesh Gupta-
might be lost. But today The
can go and eonvey to his Min-
ister and to the Government of
India that al] of ug are sincere, all
of us are almost unanimous barring
the respectable opinion of Prof.
Ruthnaswamy. And if, as I said, he
only explained and not opposed it,
then it is completely unanimous.

As far as Israe] is concerned, we
will have some other occasion. Now
I wholeheartedly support the motion
of Mr. Bhupesh Gupta.

SHRI K. P. SUBRAMANIA
MENON  (Kerala): Mr. Vice-Chair-
man, T supvort this Resolution un-
reservedly and wholeheartedly. So
many Members have spoken about



5315 . Re granting of full
dipiomatic recognition

the criteria for recognition, etc. but I
would suggest that the most important
thing 1n diplemacy, in foreign policy,
is our national interest. I agree that
national interest is not the same for
me and for example for Mr. Pande
and for Mr. Ruthnaswamy for whom
national interest may mean the
interest of the landlords and the big

bourgeoisie but for people Iike us
nationa] interest means the interest
of the people, the workers, the

peasants and the vast majority of the
people. Even granting this, there are
certain broad ways of looking at a
problem from the wider national
interest.  Looking at this problem
from our widey national interest I
consider that recognition of the
German Democratic Republic i3 very
‘much in the interest of the people
of our country. Now the German
Democratic Republic for the first time
in the history of the German nation
stands for soclalism, democracy ani
peace. For the first time in the
history of the German nation 5 State
which, is not dominatedq by the
Junkers, not dominated by the mili-
tarist, not dominated by the mono-
polists has been established. And if,
we apply the logic of Mr. Ruthna-
swamy I do not find any reasons why
we should recognise West Germany.
1t it is a question of German unity,
if the recognition of the GDR will
endanger the process of reunification
of Germany, then T thirk we should
not recognise West Germany also.
The point is, Germany can he united
and it will be united when the West
German people are able to throw off
the yoke of the Junkers, the mili-
tarists and the big monopolists. Until
that time the German working class.
the German peasantry, cannot be ex-
necteq to hand over on a vplatter their
State to the Junkers. That cannot
happen in history Prof. Ruthnaswamy
ic asking for history to be reversed.
Whatever may happen, nineteenth
centurv cannot be implanted in the
twentieth century, especially in the
second half of the twentieth century.

Now, let us see what sort of a State
this (German Democratic Republic is
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Article 6 of its Constitution says that
the German Democratic Republic
supports the aspirations of the people
for freedoy, ang independence and
fosters relations of friendly co-opera-
tion with all States on the basis of
equality and mutual respect. Thig is
important for a country like ours.
Here is a State in whose fundamental
law is inserted an obligatory provi-
sien to keep peace, to live in peace
with other people of the world and
to, help the freedom and independence
of other peoples. Should we not
recognise such a State?

Then there is another thing. Take
ity industria] power. It is the fifth
industrial State of Europe and the
tenth among the industrial nations
of the world. It is not a small thing.
Though it is a small country in size
and in population its industrial might
is quite a significant fact of life, It
is second in the world in the per
capita production of chemicals and it
takes the sixth place in ship building.
Here therefore we have a modern
progressive industrialiseq State which
has pledged itself to keep peace, to
maintain relations of peace, to support
the freedom and independence of
other people ang to support the
developing countries and the national
liberation movements of the coloniee.
Such a State is there, should we not
recognise it? Or because somebody in
West Germany feels angry at us
should we keep oft from recognising
a reality that is there? This is the
essentia] question Is it in our na-
tional interests today to recognise the
Germgy, Democratic Republic or not?
That is the only thing to be consider-
ed. If some free enterprise people
say that we have got quite a lot of
collaboration agreements with West

German firms and so0 we cannnt
recognise the German Democratic
Republic, then that is not national

interests; that is only the interests of
a few interested people; that is class
interests And it is precisely from
such quarters that such ceontusing
things come. ¥or example, take the
talk  about recognising Taiwan,
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recognising Israel. These things can
be considered separately. The essen- |
tial thing to be considered here is,
is it in our national interests today to
recognise GDR or not? This is the
only to be considered.

L

SHRI MULKA GOVINDA REDDY:
The Soviet Union itself has recog-
nised Israel.

: 13 *d

SHRI K. P. SUBRAMANIA
MENON: That is true, They do so
many things. You don't do al] the
things that the Soviet Union does. Let
us be clear of the problem here, Here
is a State which supports peace, which
supports national liberation move-
ments, which supports another
friendly Asian country like the UAR
which supported the Congolese people
againgt the Belgians, here is a State
which does not make any territorial
claims, and which opposes NATO.
And, mind you, NATO is an organi-
sation which pumps a lot of military
equipment into Pakistan. And this
German Democratic Republie is a
State which opposes this NATO. And
lastly we have quite a large amount
of trade with the GDR and quite a
favourable balance too. They import
from us a lot of cashew nuts, a lot
of coir, 3 lot of coffee and our people
from Kerala are quite interested in
geeing that the German Democratic
Republic is recognised and more trade
is developed with that part of the
world. Now, I come to one funny
situation which arose. As you know,
Sir, comrade E.M.S, Namboodiripad,
Chief Minister of Kerala, was invited
by the German Democratic Republic.
Rather the invitation wag from the
East Asian Society of the German
Democratic Republic. The Govern-
ment of India, of course, issueq a
passport, but whepn it came to what is
calleg the P-Form, they said: No, you
cannot go. Why? Because it is an

invitation from a private organisation,
& non-official organisation. Now,
suppose
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SHRI MULKA GOVINDA REDDY:
The Congress President could go to
Japan. .

SHRI K. P, SUBRAMANIA
MENON: All of them capn go. That is
the whole thing. (Interruptions.)

THE VICE-CHAIMAN (SHRI
AKBAR ALI KHAN): No interrup-
tions.

SHR] K, P. SUBRAMANIA
MENON: 1In case the GDR invites

him, he will be able to go. But when
it wag enquired of the Government
of India, they were at a losg to say
whether they could allow it or not.
How cap the Chief Minister of a
State go to the GDR on the invitation
of a Government which is not recog-
nised by the Government of India?
Al] sorts of foolish things happen. I
say that thig sort of thing shoulg not
happen. There is no reason why this
country cannot recognise the German
Democratic Republic and the sooner
we do it, the better it is for all of us.
It is in our national interests for our

economic advancemenf, ete. Thank
you. .

SHRI KRISHAN KANT
(Haryana): Mr, Vice-Chairman,

today, while discussing the question
of diplomatic recognition of East
Germany, 1 fee] that perhaps we are
stil] living in the old, past history. As
Pandit Jawaharlal Nehru, the then
Prime Minister of India, said, the
recognition of West Germany is a
historical left-out of the British
regime, because they had contacts
with Germany. Later on it was con-
verted into a military mission and
because of that military mission we
have diplomatic relations. For some
time, it seems, even our representa-
tives used to be military Generals or
civil servants in military uniform.
Now, it seems the same thing is
continuing mentally. Though we are
having trade wit; Bast Germany, we
are having other relations with East
Germany, very friendly feelings
towards East Germany, cultura] re-
lations with East Germany and the
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East German people also have
got warm feelings towards us, it
seems we go on behaving as if we are
in army uniform. Though the world
has changed we continue fo behave
and work in the olg fashion, Is it
not time that we move in the year
1969 ang not in the yesr 19487 The
British left us with having relations
with West Germany, I am glad that a
new Foreign Minister has come. He
will. have more time to spend on
foreign affairg than we have today
and I hope that he will 1ook to it that
in our foreign mpolicy, especially
towards East Germany, we move to
the year 1969.

SHRI ARJUN ARORA: Mr.
Bhargava has become the Minister of
Foreign Affairs,

SHRI KRISHAN KANT: Mr. Vice-
Chairman, it is correct.

SHRI M. P. BHARGAVA: (Uttar
Pradesh): The only difficulty is Mr.
Krishan Kant is not the Prime Minis-
ter. T have come back to my seat.

SHRI KRISHAN KANT: The basic
thing which we have to consider is
whether in our Foreign Office, at the
East European desk or West European
desk, thinking has gone ahead te meet
the present-day situation.

SHRI A. G. KULKARNI (Maha-
rashtra): What ig the desk?
SHRI KRISHAN KANT: It is the

European desk in the Ministry of Ex-
ternal Affairs, I do not know whe-
ther some thinking has gone into it
and they have come to the conclusion
that East Germany, GDR, must be re-
cognised now., As Mr. Bhupesh
Gupta said, de facto we are having all
types of relations with East Germany.
What is the difficulty in having de
jure relationship? You know per-
haps when we had Pondicherry de
facto we were very anxious to have
the de jure transfer of it to us. In
this respect the East German people
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feel in the same way. I do not know
why our Ministry of External Affairs
does not recognise the situation. As
Mr, Mohan Dharia was saying and
others were saying, the hon. Minis-
ter will get up and say: “While we
value the feelings of the House...”
What is the use of it, if you do not
act on it? I do not know, before the
Government decided to send the De-
puty Minister here to reply on behalf
of the Government, whether this sub-
ject was considered by the Cabinet or
not. When a Resolution comeg be-
fore the House, it is the duty of the
Cabinet, of the Government of India,
to discuss it and come to a solution
which they can present before the
House. St w

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Why do you
presume that they have not done it?

-~
N

SHRI KRISHAN KANT: [ am ask-
ing it. If they are still undecided and
they will try to understand the feel-
ings of the House, what is the use of
the discussion?

SHRI MULKA GOVINDA REDDY:
He knows that this Government is a
prisoner of indecision. That is why
he says it.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): No, no, he does
not mean that.

14 . & Sl 7

SHRI KRISHAN KANT: We only
believe in postponing the Fourth
Plan. .. P

SHRI BHUPESH GUPTA: In this
case it would be correct to say that
this Government is the prisoner of
some bureaucratg in the Scuth Block
operating under the West German
orders.

SHRI KRISHAN KANT: Mr.
Bhupesh Gupta, I do not agree with
you. They are not bureaucrats.
There are ‘Birlocrats’. In industry,
commerce, all those things, there are
‘Birlocrats’, who take decisions, mnot
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bureaucrats That tribe 15 also finish-

ed A new type of ‘Birlocrats’ are
coming up here 1n Delhi
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There are two or three basic things
which we have to consider while
having relations with a country, I
do not want {o repeat the arguments
of our friend, Mr B. K. P. Sinha. It
1 a well-established country—may
not be a nation—for the !ist twenuy
years, with which not only India has
dealings. Even Western Europe and
America would like to deal with 1t
Even Russia now wants to have trade

relations with West Germany. The
situation has changed. I do not mind
what the Mover of the unmoved

amendment has said that 1t is not a
question to be discussed here. We,
as a country, must live 1n the present
and not try to shirk i1t. We have to
face 1f, recognise the gituation and
try to deal with it. We want to deal
with every countiry Be i Formosa,
even 1f we are to have two Chinas,
we should be prepared to recognise
1t We should be prepared 1, recog-
nwe any country which has existed
for the last ten or twenty years We
have to deal with them. Even
Amerxa 1s thinking of having rela-
tiong with China and the Chinese are
leaving Hongkong alone, so that
they can have inter-relationship and
trade relationship. So, in this modern
world, when nter-relationshmp and
trade relationship is growing, 4 1s
necessary that we 1n owur foreign
policy and foreign dealings must have
a correct and objective stand One
of the faillures of not having that
stand is the example of East Germany
May I know this from the hon. Deputy
Minister while replying to the debate
or mtervening in the debate® May I
#ay that he will not merely anpre-
ciate the overwhelming or, 1f I may
say so, the unamimoug or heiar-unam
mous optnion of this House. burt
announce 1t If he cannot anncunce
today that the GDR will be recog-
nised or we will have dipiomatic re-
lations with them he musi let us
know by whet date, maybe 15 days

)
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hence or maybe in a week, 1t will be
recognised The Cabinet musi con-
sider 1t after this debate 1n th:s House,
1f they value the feelings, sentiments,
ideas and opmuons expressed in this
House I do not think any demucra-
tic Government can really brush these
aside. I would like to know by what
time the Government could mve an
announcement that they wi!ll estab-
Iish diplomatic relations with the East
German Government with which we
have very friendly relations You
know our neighbour Ceylon wanted
to establish diplomatic relations with
East Germany, and the West German
Government said, ‘Do rot do 1t  be-
cause we are the real Ger rany”, and
they wanted toc impose on them all
that rubbish of past history. Being
a dignified nation, Ceylon said, “We
do not care for what you say we are
going to establish diplomatic relatnions
with them, we are going to recognise
the existing reality’ They establish-
ed 1t, and still the West Germans con-
tinue to have their relations with
Ceylon, and there 1s no dificulty be-
cause the trade relatioas wil] be
there  We should not be taken in by
what the West Germans fee, because
we have ultimately to take decisions
in our own self-interest and 1n the
interests of world peace, The German
Democratic Republic are gz peace-
loving nation The way they have
developed 1s really a marvel. Afte
all the ravages of World War II, the
way they have built up tiie.; nation is
really a thing which we shoulé envy,
which we should try to follow.

As we know, n our relations with
West Germany there have been some
tensions off and on but not with East
Germany In this House and in the
other House we have so many times
discussed the delivery of arms, of
aeroplanes and of tanks to Pakistan
through West Germany, which was
considered a3 an enemy’s posture
agamnst India But we have no such
complaint against the Democratic
Republic of Germany for which we
are thankful. Even when the Indo-
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Pakistan war came, their attitude was
friendly and they appreciated us. Still
we can have good feelings and diplo-
matjc relations with West Germany.
Even in China with whom we fought

a war we are having an Ambassador
" —there may not be an Ambassador
there now., We can start consular
relationship with the German Demo-
cratic Republic. At least a beginning
in the right direction must be made
I feel this recognition of East Ger-
many by the nations of the world will
really make the West Germans and
the East Germans think that they have
their own individuality, and it may
be that when people come of age, they
can really come together, discuss toge-
ther as equals and they may be unifi-
ed. Our recognition will not in any
way stand in the way of the German
people coming together. It may be
that the democratic people of the
world will recognise them, and it will
better help in their democratic uni.
flcation.

With these words, may I request the
hon. Minister not to just talk this
resolution out but give us something
in substance indicating by what time,
if not today, we can expect the
announcement o0f the Government of
India in respect of a very valid and a
near unanimous demand of the Rajya
Sabha?

st s o (Ffrn)
wATY A5 YFTHA qgET, A o q4W
T & oueala §7 Anda a0 ¥ fau
@31 gHT § | AT 97 AL 4G &
Z1 vx qAal WA wrag ¥ w9 (%
T wexT Mfars ¥gT 7 91 gater Alfg7
faar fg wadd= mrw £lear & otfadt
Tiwfre &, g 987 T4 8, W qCIFA
aaTs frar & wmawAT g e 39 wEmE
# @rery #1 a7 faady awT g, ag a4
a9eF A we 7§ afeq p www w
7& wrar fa gy faRw fawm
few qeg #1 qifwEl § | wI9d q9TH
a% B 2o ®1 ar Fegwrargs # fau
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fam sraa At Zor s adr 6T,
UF €¥ FHAT, OF TF 15, U GrEAT |
g% 3l q9g 2 ! WAv THEY AAE
aZ1 # o F1E 779 g 29Ty ¢ frdr ate
AT g7 ;AT FAavar qrfey | qwv
S AT AF ANAT ¥, A ATAET A
7T T G271 AGT 97 HY7 A15A FALRA
qT8F 309 37 9 U gz gz 96 ¥z

qeyT 4T AT | Frz qAAY BT AT O6
FFE § FEN TATEE fgal 91 eqny

wed 1 fx qrq 721 wma e 2w 7oA )

AT H7T wEsT 7wy fem & fud war A
AT § AIE7 IR $5z FAAT 6 qATfems
T 3y 25 wizgw @ | Fe
AT FT AT a7 Tre gl 2 faq, 99

qatfess o 397 oo, A wifees

o 7T Sagwe wiizas faa | s

garal fa fv qady & AW feegeata
& AN F oqTT TGA F, AR HTB! TG
F1 f@ata 2 woe agy a7 71 fefmaasy
¥ gz g & f faA f3andl azr £19
Hray ¥ fod 13 & A% ag av aEeE
£ ¥ fadr gwral 1% 047 48 T OE
ag AIaFT F7E I3 &7 I[9AT g ) I
W TEATE BT A1 INF! T FEAT
/1T ggAT a1 19 F1 ATE ATAT ®AT
a1 gafad a7 fagias sed ¢ f& W
wio% 47 3¢ froora @ A1 0t 7Y A0
TET §7 FUAT %7 @A, A1 AG] FTHT
gfeees €7 | A9 3TF AT TG
g foorw g @fes g 7v wlael
qE AT Fféb[ | AT &% ¥ Fq 300
faerret agi 9% #1w dw @ & Tlen
EE LR AU tEGEE ELLIE NI S Gy
frgtaa ol § fa gk ot w7 ®1€
o 7 & (WY 15 et g fanw
for agr sToEl . WEA A
IAF! TT AT AXAT H Y ATAT & wady
AFAIET FT HFUT F {77 A1 whewl
EARER il o A9 &7 *q7 ®al i &%

5324
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[+t ser@ aTqa)

fa #1S ogfaga 7 41 | T HCF LEQ]
g ¥ &aT @I § | 9% § wmmal g
W WY qqT F qAH S a3 R[4l
F1 T frar 2 @Y feT o9 aat
T fer wad @y fopmlsw 7@
g fagtag w0 & | ATORY Seg AT
#Y fopotes gt =tfed,  wawT
AU B (LFTATEH HTAT AT, AT
FIGITA A B RIS 0 Tfgx
X FT 3w 4x g o1 o Ao Yo F
Hrgr & #te 37 Al it Y TETH
MY § fpmtgs fwal &, g9UER A1
oz e 3t ¥ foamarew fwaT &,
HIET F1 T8, aAC ML A Feporras
faat & w1l fez sy v wag i
it ¥ fopmates fal 3o & oTaR
Tay WY sarat ¥ gt @ @y fEe A
ZTT 37 Fepaatss 98 F@T, F1 7
fewtirfes foirmen 1am @7 °

8% a1 @lq. ga o A8 € &
st st wet forw frar Tt & i S
Vﬁmwﬁfmw%fgfa:ﬁ'@ﬁa
TRy § | SrRae Tl ¥ ot gt
g Td AW F | IaF qIfeww §
FEAT g § W qeF Fagh w A
TE F17 fFaT 717 927 9T ga7 9HA
HINT FY Gr@T, STHA AT F AGT g
JERT ATY AW F gy Fiewe q AT
981, agt & AlSElT qgRl & 919 )
A3 I T AgEg, I 1T AT A
SwT, 785 §ala, Ay dvwartg qar
D W@ F T afwara gp W § B
TR AT 99T g g ifEy M7
gATR UEX § F1E AT graq g g
gy | agi & Aoary qu=my § 5 an
TFET 1T fHT 7w I FY A9IT FAT
TES §, agT I OF T WE o }
WY ag ool ST = ol AT A Al
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fF agt ag a1 fa13 § 78 a1z a8
FIE T X 34 qg ¥ graw g}
A1 & ITFT It A1ET § fr ag v O
FERETATH WL E . ..

N R AQE ;- F IAT I
TTE |

st s Ao ;& wAEr qar

o sl wAYT: W FF A E,
§ ol #ewds e @ 7 wr | §
THer gAT § T aE |

= | eEw : F g § )
A ATHT AT AG0 qgf @I AT IqHh(
AT & F1SFE H HT HT FHT 9T |
I AT FTIFRT @A & &6 7 #:15
e Fadr 9rfgyr T ...

ot qrareae @ ;o JE W FAR
ag grm S WA AT A TAT @ €,
AT FT GATH T TAT EE |

sfY s Fzan (S AR FIEAR) ¢
7T IGAT I 93T I & TAH I
g .

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): You are come
bining both, Your are saying on your
behalf and on behalf of your son,

=Y e e & a%w-@a—@
TG 9T |

st s AAYT ;T T WeHe
I FEfERFTRE |

=t s Ay A W fT
AT HIA ASH I ATHRT & ) TE
Aol F a9 @1 & 1 & woAr agf

; T8 QT % @ g aet 9g e
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Mg 2 Aqarai q 7 i sady fas
Frfgd | AT F0F F1S 5 o7 ag &y
faer aFa & WL FFT AN AT qET F
Aroarr I5T AT AT SAfAET A
TFGT FOT | § grey Af@r 3w
gam g, A& F AR arvsq ;fwr &l
g wifar & g faerr @R § )
w134 fagaam @ § T g, 7y F @
ard fagaarn § faeer 9y &1 O
# gl FIT Y | I I9 IW IAR HTH
¥ agr WE) fiaw ¥ & ad
AT 7 & TEAY & ARy ¥ wrqg F fwaar
w5y 1 & ag S e § fF A
TRAT AT A FEH &7 Aiw Iav A7
gty wifesw fog | f

G ,fclxi’;
a4t sluou s

§ oy 98 A9 0 AR §
fF gu 3zt § S 9w T | SE
TTTF FE F T FIE 0qaw 440 & |
Mafa g agr g amEgag 1 1/2
I ¥ T T & W 394 A fa=wa
gd Araw wEf & @r & | TEAr a9g
ag & % F arr s ot S awre §
Sad T8 AT FW § HIT qg7 A96T
qTg § 99 9 F a9 & | ofrafom
# g NAATE FAT FATE ATAT § WK
FET T ZEHT I AT G | FET IR
F o w S i fagerd ST g
Iga1 @ A g8 ¥gAa ¥ vy faean
§ M $& AT A & AT I€€ A
a1 & ) F A g g s A
Y AarT F & 1 S faanfl gt &
A & IR AT F IR =G TG
F qEA § | AL ATH T AT AR &
fr agi Wewaw &1 faw & f o170
&S A FET I FTH G AT E
NTATIZFEA S F FH & FH
FF TF A AIT FIS IATL FT FAQ
IS AT TZT ANT a9 I TABT F
bt A% ¥ &Y AN | gaiAd I A
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WRATFHFA AT L AT T HIA
FTE IATTF L TG0 & F9€ 95T o4y
¥ ag 9T W A wnfady & wA
AT A qg 0 & o5 S w1 F 7w g
FATE AR IFITAF AT E |

mifgx & 9 48 AF FEA
=1gat g fop gamly waA e #Y Hr arfeet
agd woflg § 1 sl of werraw S
3 731 % gw fasaw #1 0w IwT @@
FATT AT AT, TrhAT gAq fasaa +r
O 19 & AT FT A F 98 F It |
T AT AT TRE TW A @ fergeam
F AR F g g af g v awg ¥
AT Ao w1 T I @aq 94l
AT ¢ | g @ & @ fazw
fifa &, @ et @ ¥ foq o fog
A& E 1 N TR & e
g1 foF 7 i T gu AW F FTT FAAT
foRaT a1 A1 3 F1SW § ST ge
FRE T gW AT A gaw forar aqv
Y THAT T A TARAH &1 F foan 3
A IR AT AFT & WET | Iq A9
Y g 20 9T &Y X § FfEw FaF
qarfeas gn fos ff 7 s & 1 @
TFER T IFITF qRF Ffy o
fo adi fFar 5 &1 40 IR qREAT
fra wrar N gara 7 faar § sear
fre g & amw fqar s 1 °g
TR 39 hd F1 U9 o & oy
FIE HIIw Y A8 FT WL | TW@ AR
7 gAY T FY a7w @ Ffr frew
FT HTS THATT ¥ T8 THT & |

Y @  wiweTT &Y a2
FTeI &1 &Y fgear mft a7 arfesam
F T & SUP a1 H AW TF T G
¥ &S uo q) fear @ afe gard
Fifew ag WY &, 39 TR A Ffoew
7 W 2 fF oW awa o 2w 6 g,
A T8 @AY & @ | arfEsarT
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[#f1 staq Ao

F qra sefie F7 S g & ag frg-
I &) A9 AT qfEd, W A
TF AT AT A IA R T FE F37
A& SEW § AR A FEF AL A FE 5%
DN ¥ 1 F gmarg b gard 7
foxwr Aifx 3, 92" aga & T & AT
Fa Aifq &1 qg=Er freme =8 2

gl % ¥z AUAT €7 oy
FEH ¥ OFIT B, IWF AEEEw A0
AW TR F S q&@qw &, IAGT A g
AYE & WG FIATE | AL TEF Q0T
€ wra & g oft a9 F@1 AEWATE T
W I8 Q17 02 FTHAT £ G071 FAT
¥ AY TOF G IY THUIA WL KIHAL
#1 WY feamareg wwr wifgy | gfaar
F1 &1E ot qw oA A4 wEA Arfey foa
ga femrsa A 5 #fF fegeara ar
st aqrferft d ag aga e & | safag
g9 37 +H1 @1 Ty s anfgy
MT 7 I FT a9 pAT A0y fF
fergeam o Qar 3w 3 o 7E AW F
g9 WIAATE W qEAT #

st gUEE T W &G (I ¥R
AEH AT ATEE, 7 AT 7 AT A
ot fedftegwa dor fwal & & gaen
dfarr gemm | Afgxr § o
a1 qeAt Aga § fgy {fear
§ Ao Fo W7o &1 FAT A
fegmarest frat 7 #1987 g9 wAe
H agd g A B g Wi awdr B F
IEFY AAT T 4G 7€ ? 72T IV FB
g1 fier mar, 31 1€ TA0T o7, FE T
a1 w7 a1 FE wYC AHAT 97 | qF
T wHa gt  fa g8 79w a7 qwi
g ®7E oy Agr =AY

AT TR . ZEA AT
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Y gTAEHT WA - 9ITET A7TFET
W7 &1/ wioFT alg famal argan g
AT 1945 "7 9.6 F July &7 317

(Interruptions.)

SHRI MULKA GOVINDA REDDY:
When is the Minister replying?

THE VICE.CHAIRMAN (SHRI
AKBAR ALI KHAN): There are
many speakers still.

SHR! BRUPESH GUPTA: I want
to know one thing. I would then ask
that the debate be extended by waiv-
ing the rule a little. I understand
that the Minister does not want to
speak. For two days we have been
speaking on this subject. Naturally,
the nation expects, we expect, every-
body expects, that the Government
would give its reaction to what we
have said, even it it be a tentative
reaction, now, We should find it cut.
This is not a normal approach on the
part of the Government to allow this
House to discuss this for two days and
get away. My suggestion is, let there
pe closure now; let the Minister speak.

AN HON. MEMBER: No,

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Mr. Ansari is
on his legs.

SHRI BHUPESH GUPTA:
not disturb him.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Let him go
on.

SHRI MULKA GOVINDA REDDY:
Where is the time? There should
be closure. [ support him that the
House....

SHR]I BHUPESH GUPTA: I move
that after five of the clock the debate
be extended. Ley the rule be waived.
Let the debate be exiended by an-
other half an hour and we can hear
the Minister.

SHRI MULKA GOVINDA REDDY:
I support the mution,

1 would
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THE VICE-CHAIRMAN (SHRI
AKBAR AL] KHAN): Not now. Mr,
Ansari.

SHRI BHUPESH GUPTA: I am not
opposing his views. He might say,

|
|

SHRI A. G. KULKARNI: We will

discuss about credi. to small farmers
and then take up your Resolution.

SHRI BHUPESH GUPTA: T have
no objection. But this is very, very
unfair,

THE VICE-CHAIRMAN (SHRI
AKBAR ALj] KHAN): Mr. Ansari,
you please carry on.

SHRI ARJUN ARORA: Sir, on a
point of order. No Member, even if
that Member be Mr. Bhpesh Gupta,
can rise in the midst of another Mem-
ber’s speech and move a motion, Let
him finish his speech first.

SHRI BHUPESH GUPTA: I am not
moving a motion.

SHRI ARJUN ARORA: You are
disturbing him. P

SHRI BHUPESH GUPTA: Not at
all. What I say is, do it before it is
too late.

THE VICE-CHAIRMAN (SHRI
AKBAR ALT KHAN): Yes, Mr,
Ansari.

.= -

A FERERT WA o F AR
9 1945 HIT 1946 & THA FT &
feerT 9wRar § 1 A 1945 WS
FTE @R gE Y a1 I Awd g
FEE g3 oA AR THAT 9 aE q
qarg #I7 faret g AT | 39 wRE
X 7T 771 Fo TA Hle I | UZW qH
fedfar s Avmmay B fre
ar | e gfaa Ferd 7 ' a9,
wqq TE A N 3E ATE ¥ 9AE
A 97 1 3T JHA F go T Ao
&7 1 Jo TFo Hlo %I TET AT I¥iIa
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ft M7 7o wHo mTo 7 WY ZfrAT &

- TEAIT oAV |

fegeam 97 e g AT B
ag fz=ft Aaen ofY fF 2=t swAT faer
ST | 0F qTAEH T JEAT F1 AT
FT AITEY TET | 3H WM H Fo o
Hlo ¥ WY qvTav TN q74T 78T A7
fermr AT w1 | Tg ATHAT IEE
AT FE T BT G | OIA JAE A
TW UE AL FT AFT 4 fH a7 FUAT
#1 fopeargss 7 7 | gAd AHAT
F fepmmse &7 faar @0 @A
gA9 A b wdy F1 fegmarzse g
frar | @g dw gfear § @Al €
1 e

7T IHA FY grem ey gy A
IR @R g TE At | STEI |
e &) 7Y g€ v afew A9 g 7A 7Y
T g, g 9T Ay ¥ W7 WA g A
TE W ofY | oY g § garh gaet
qd aXE ¥ IAS Wy A | gH AR
¥ fif a7 93 /v AT T W7 A
qIT &7 0T & | SHH UE T FE
AT TRAAT AL AGAT A | Al
a § &g oF W7 oA oo
I T ¥ wfw o®E W 90 WY
wifas Y o @ ot ff | FR-
faee  a@t oy gfear 1 oF @™
mfeet of | & ggw gl g
o dfemm H 9w oAt H AN, IEFT
RHECIEEARE GO IR -SI Ca-L
AR FT wAEY fAd FE 47, AT 1950
¥ g v fF fegeam wwTE
TE AT F AT T W AAST FT AN
&1 fas wwr @ A afer wmw
for oF wwdey agls W S
Jq T WY A9 F wav Ergee
fFraR TR @R IF I AT T | aO
Tg N R T Y 98 % qE X
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gee mfadr & Fa9es €Y | W g
M@ @I qgag | A fwer-
for 1 o ol W ofest &
wfaq ¥ qerf & AW § &g fan
a1 f& &4, TF F40 A @ afew 15,
16 Fq FATT AT & | THA TF
T 2§, ww@EAE 0F 0§ AR
I TF el 21 39 a€ &9
Hfyaw i @za g gas a0
AR & gfedse =< fagr 91 AT @
T @® A fF 3 7T To THo o &
YT g7 A | ”

g @i o gn AW F1 el
@ & wrw ¢ fr faw awg S
9 € FT FeAT AT qg &I
fFar av & 7@ 9997 30 TRAr §
ff I8 aug ag T TEAHe Tt o
afer EfaT F7 TadHe 39 9T @,
faw wgfree et #7 aga ardw owr
F &, ¥ 70 I gr w9 €, e
qafers T FFAL AT T B,
IEF AR H EA TWA§ | TH R
TR # guat @ & weifar =1 dfw
ffqg a@ A AT AR ET FATE
meﬁﬁ'gqﬁﬁ'oﬁomo
#1 femTgs &30 @ 999 a7 AT
@a‘[q\oqa’oxﬁ'oﬁ‘(wﬁm
IEA AT AT | WE ag A
Jo Ao Hle ¥ o7 FIT T gfan
U AHAT F1 96 FAYE F ATy
A FifF A gfvar ag =t oFf fr
FE Wt Ao feQfer AT awmamT
Y| I JA g WY IO TR
m;’ﬁ-{ W%Wﬁq\o
Qo %o ¥ & WX FT Fa¥ 7
fomed & faq & A% @us FW F

forg w8 & M, afew @@ 3@ Ay A

afrg 98 & T TfF SERF Agr
WHAT T F A WX =T A7
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THNA AGAT g FA R | gH
T oo o afes g & gT AR A
o geArd I+ fage fer 1 gl
adF 7 o gewt 1 o faard AvAw
ars 1 zfycr FT o waew oA
R o THo o ¥ WA 98 qaaT
o fFar W) gaE feT W
< gfr @ wfedt ¥ fF g0 wAo
ﬁ°ﬁ@i¥ﬂﬁ'{q\°q‘ﬂ'oﬂo&ﬁ
et F1 g9 F3, 3T 7 grew
T A9 FO KA 901 | I AW
¥ g og swig 4t far et @1 W
Fo Qo Hlo FA FIT | 59 a9E §
A e wHE F1 formree T8
fear AR AW 99 #X F 39 TH 399-
A g4 fF ag deE qEAT 3 T

IgF q17 TF A9 AR AT
o 95 98 8 f5 99 g Hik
AW FGT qT i 1 FEAH IBT AT
FET LT T A I T 377947 fF
AT & ag g9 71 &f gFdl g afexw
FFT §t Tl § Arwdl, J@ AR
e St & 99 qumra & qafew
ferat w7 § I ww § qATAOH 4
T ¥ wifE ag @ o A1 froag
AT 9ga AFET g AT HIT qgA g
I T § \ IF WA F ogEA
FYET 73TE Sfro o AT o § HIT T
W qE ¥ 1€ T gAm qF T AW
Fgr T o7 IH MY 92 aF red gt
oy | oW Y IEwT dT Seva
vex ¥ fay 7gt §, 7L gawr qww
Sfafadrs 78 41 78 € 97 ©F grsy
F1 & JTA WY IqHT ToIT AT AGT
g | gl UrEYeE F1 W ST
gt oA Wefer #1 W gawn
T ¥ R sEe A ad =@l o
ST 2 | )
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o9 OF "9 W SATET SAA TS
& | agg g 1 719 & fe ga
gs T 7gT T grSF W T wrE & ;T
7z 7% & fF Sfro e wlvo T woa
IAA AT THUTA q AT qIAT &
WA AT qra qeRt Fr fewTares
Y fear AT T UF F AW WAAT
TAT F | oyg & FWAIH A AW
72 g o Uy & = A9 1 o
AWEE FT g TF Aww Far f3av
TR ST & I § IAWIAT HIT FET 4T
Y 80 T W@ g AW, AfwA
T FHEAT TN AEEET AT | Tg
AT agt [l @ St AorgT FY faay 0%
qAT A0 AT R | IqF AN A
& @Y g o @ ¥ 9EF wHe
i faee fyar 1 faees fmr =@
T, IAHT AT T 1€, AT W I
AT F T JEAA q TZT TT -
s 21 7 ag foww § fr oS AW
TG & 9 TS 9T AT § W g4
far swase wale F7 wiw S 9
AR gwaY & A1 FEd & fr sad
qIAA AT F 1 W AZE A AT
& oaaY gEAa & 1 WAT I 80
9T §T qIF 1 A, 90 TEE IF &
ST, 95 q@E HIH g T, AHT
qETgHAT IgAAr 1 <y, aghaan
FT TR AT FNW FAUTAT FEATHAT |
fergea & AT gav S99 O F
fears at gatfaar ¥ 81 A0 q 9
QAT 987 W TE g, @I
gz A ¥ fgars agq Y a9z
¥ | AT AG AR SHRT T AT,
afea & s g f feam @wr W
T § "W gAy faqar gErlaar fear
gfamrar | ferg T a@EEn e |
fergeama a2 mar 1 W W @R
HIET W AW AT F9 & T g7 1947
FATE R AT TR | TE FEA &
fr formatesr £T @1 97 o & |

!

i
J
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|
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FTH gw faaargs a1 v fogww@y
Zr 1 Sg g g8 3w & fF oeay
FV qret qrae wr JEe @ifE fE5T Sy
ferg atw & a8 frefo &7 faam ax
TF HI T AT | AfFT ® Awmwar
g far fergeat@ F1 A<@TET F7 qLF &
straT =ty o fer avgw @ g 1,
ITHT AT G P AT | AT IART
farer g ®TAT AR IR ST
TG WA AT X AT AT agr &
TAFY ATT F7 T gN FE Wy Tigy o

(Interruptions)
Y AANTAS THET F q

AT FTWR
(Interruptions)
St FATEEAT HeATH
RTET & arsarT FT AWAT
(Interruptions)

IgF AT

RS

TF I & AT w5 § {7 a@r a%
Fg miear gd@y g favge dwET ¥
Fga & rearar w1 feaar a1 A aga
g e wT ot d7 | WT T &
fae g sfges@r aear § fF gn
AT F AT A T | ITH F F-
faee w1t & ot gad s Fy ardt

% PP L 3 i
ft qwATCEm FEE ¥ g
#1 g w ¥ fodp

5t gt wad IR G
& a8 Fga &7, afwT atfom @ & 73
AT g FET gowar (Interruptions) JF
9t 9T 7

gax oA g,

o wrfaa A a7 2%

TRE & @7 FT M,

T g5 g HAE AN
Interruption by Shri Rajraiam

st gEPeT wATd W ;Y
& AT
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CUIE L B COE ST SO B
F fory go Y w1 3 Y S - |
F97 qEr €T 9% FAAT g |
AAGT gk W FT FT ATAT X T
g

THE VICE-CHAIRMAN
AKBAR ALI KHAN)
learn to listen to others

(SHRI
You must

SHRI RAJNARAIN 1 have learnt
all these things '

SHRI A G KULKARNI How can |
you learn at this age” |

A AT WATY  qAH TAAT
77 HEAT 8, AhEA oF A7 A AV A
wE } uE AT G F YUK WA
7 7 719 Fgy 7 ¢ f o #Y zwma }
T a7 A1a fedway, IFRT AA AV |
¥ &t 7dY wrAa | 98 A 2 fr g
qT wawT g, qifFeara &7, Afwa &
IFT AL AT | ArfReTa FT AF0
25 AT FEATIE, 50 TTA FooT 72,
7Y AT Faor 7%, & AT A8 AP IAHY
A7 Ay g7 FTIG I A FT FEAT B
At gAr w3, F A ) AT IAFT
oy | mr A AT 2 TR fawm a1
gt FIT, IAKT WA AT | T FET § ‘
f& fegaer fao F agane g g9+
1A AT AT A8 A A&y R dEmIT
w1 R IEFAG ATTE A
aaAar g fo faeger ag ata 7t 2
afea ag 3 & fEgi oo 9o oo
1 g AT FT I@ATE HIT I
fgara & ara F7aT & 1

(Time bell rngs)

o% & g1 AN A0 KT AWT FT
AT W A2 3 | UF 94 A2 § fw
gAY T® IFAT ¥ o Fo W o AT
ag7 AGE AT, R AT ROAFTE

!
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A AET A1 qH TEAT IS gHT ¥ A 43
F fF o o ;7o 7 foely T ¥ &
q /AT @7 AT T W T AW 9
THRAT T TAFT FAE AL A7 &
TE F WA o B3 A foy ¥ oY
IT G N T Fgar A7 5 Ty Ay,
FAT ATHT HIT AT 9qTE W FF AAT
ST a7 FGIfE qH ALY WA 47 R
et 72T W A F AT Ag eI F
o araqiE femmar STa A3 AR w1
f& g7 aTeEEE oW I9F @R
g famy FfFER o qEdr 7
QAT FEr T g91 fF " @ gt aw
W qrqre femnn, s fET ) ag W
e frgmn ®1%5 @1w "@dhEdr g
aw off qraqre femm |

TF A & 9T a7 g WY 98 78 &
fo aar iy W gsAIgA A TA R
7 AqT AN #Y g qE ¥ fR I
wgaEgn 3, *few faw faw ¥ §
FH FIT § ITR T BT TE qIH 8
g TF AT AT & fF we F fey
fad #1 B 7 I9 17 1 ITHT AFTH
AT BREAT TEAT AV IAHT AN JAE
AFQ W Ag ey (Interruption)

Mt WA AQTT T T T A
#f &1 AT 7 TR At aF AFQ
7g. tReedt & 1 (Interruption)

SHRI SHEEIL. BHADRA YAJEE
Mr Vice-Chairman are we dJdiscus-
sing the interna] affairs of Germany?

SHRI MULKA GOVINDA REDDY

His time 1s up He was given 15
minutes

SHRI BHUPESH GUPTA Mr
Vice-Chairman, I am moving now
that the debate be extended.

THE VICE-CHAIRMAN (SHRI
AKBAR ALl KHAN) Let him
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finish. When an hon’ble Member is
speaking you cannot interrupt him.

SHRI HAYATULLAH ANSARIL: 1
am on my legs.

¥ gg wET 9TEaT § f5 ogH IR
AT TARHE ¥ 9ANT qG £ 1 W
Gﬁ'oﬁ'o Iyvo étﬁﬂaﬁ’ﬂ??ﬁ%
T EH TG FH & Al IAH GHIT AAAH
T &1 wfE ag Aiw @ gE T
frarargs svmT =nfza, fee W fepafaom
g am o T R 5 SgT e |
afer saF  weEwA w1 AN
FuT &1 a8 ST F@AT RO | AT AT
oA FAEA w7 FEA 97 uim gl
T ¥ O FIET IR & A A
HTWWT@'%H\OQO oo A RI¥
v FEIT §, IA 997 [V gH IAR!
frmarss & =, At Tiffess = &
FHFT ATAT F4T §WTT{ ( Interruption )
37 A ¥E 73 & fr e AT g1 7E
faselt #1 @27 7dr & f5 zZAA Few
I A fepafaw g1 oAt gev-
o fAqQed 3@ & 4% § §9
g1 AaFar 2 .

SHRI BHUPESH GUPTA: Mr.
Vice-Chairman, he says that the
G.D.R. people are not eating any-
thing. Does he know that they have
a very high standard of living. Even
the bitterest enemy of the G.D.R.
would confirm this.

ol s st - & fr aw
mamAr Agan § B oag fawrel &0 Az
79 2 fr gw IR FEET AT 3ART
fraares &7 foar | o faxr gA™
Ny d) mgamF A% 16
FaFard | Xaarwerg Fwr Ay
an TAIRA H rEAETET &7 A A
HATSA, FAT FAGAT, o To FTo FAT
madT o7 BWTI AT AT FI0T AL AT

[21 MAR,
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TAT AT A, AT FHA THOEA
®1 fepmamst a6 faar miv sfto 9o
7o A1 feamTES Ry 41 F47 TrerE
7 TITE TEY &Y TOAAT, ATHIAAT THATEA
& ST 7E g S ¢ gueTs Awsm
f& Sfto Yo Trvo w1 frwmargy frar,
ZIFT qg\' faFar qg“r RICEL) B:T‘TTI
Tg $ZAWAT Ay g7 o 2 fe
g frmammes &7 oY fa frammmey
T % v f i #1 oW 7 oAy gaEr
frawwom aar g1ar 21 (Time bell rings)
¥ it g ®vAT §

IqHqieae (! WRAT A @)
5 &t geey feegora 41 feag avoft

SHRI A. G. KULKARNI:

SHRI BHUPESH GUPTA:
I had moved that this debate
continued. This is not fair

Sir,
be

THE VICE-CHAIRMAN
AKBAR ALI KHAN): All  right,
please sit down, Mr. Kulkarni. Mr.
Bhupesh Gupta, please sit down. You
see, the position is that this pro-
gramme is fixed from the beginning.
If you wanted to have a closure, you
should have done it earlier , ..

(SHRI

SHRI BHUPESH GUPTA: 1 was
trying to do it. You did not
allow »

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): No, I had

called Mr. Ansari

(Interruptions)

st TOSTATRAS © 1577 ITH TS,
gy | sq o AT FT TFEZE FIT
T HYET HIAT 2 AT qg AR THATHZIT
fream # ARy g &y Wt AT A
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[T TreraTTr AT

T T AT 4T, 5 T A A, a @m
Ty ¥ fifee §1 gEEEs 7O &
TEE W W AR TOE F 3
WA T F P T X G A
THY X F&ITE 7@, 5 a9 § 0 T,
5% F A TE LT IV FF T Y
fr d9ff . 5 a% a& gow W
WY 78 T&E A W qAFAT, W
M AT T ¥ 5 399 ¥ 97 D fye
BT A JAT T TET A ET AT
TG g9 YW T F g &7 awda
FX§ f5 oo @ dfae #
] |

SHRI MULKA GOVINDA REDDY:

Mr. Vice-Chairman, you take the
sense of the House,

THE VICE-CHAIRMAN
AKBAR ALI KHAN):
what Mr.

(SHRI
I understand
Rajnarain . , .

SHRI BHUPESH GUPTA: Kindly
sit down....(Interruptions) Kindly
sit down. Mr. Vice-Chairman, this
is an important debate. I wanted to
move the closure and I even said
that I would forgo my right of reply
and let the Minister intervene. Then
I was told, let him finish. I saw

some point in if and I sat down, Then ’

exactly at 5 o'clock I rose because
at 5 o’clock the extension becomes
relevant. Now, therefore, I would
like to move that the Jebate be ex-
tended, Nothing prevents you from
doing on your own, or with the ap-
proval of the House if you like...

SARDAR RAGHBIR SINGH PANJ-
HAZARI (Punjab): Yes, with the
approval of the House,

SHRI BHUPESH GUPTA: You
ean say whatever you like. You have
the majority, I know. You talk like
that. Is it fair to the House that be-
cause you have the majority, you can
get away with it? This kind of co-
operation 1 do not like. If it had

[ RAJYA  SABHA ]
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been so, we would have put up an-
other speaker and we would have
made the arrangement differently.
Now for two Jays we have debated
this subject. Members from all
sides have spoken. Is it not proper
for the Government to express its
views, at least its tentative reaction?
First of all, the Foreign Minister. ..

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): I have heard
you. - C .

SHRI BHUPESH GUPTA: No,
you have not heard me, The Foreign
Minister himself wasg not present. It
was not showing very great respect
to the House. I agree Mr. Surendra
Pal Singh was here. He is quite an
affable man . .

(SI—iRI
He was here

THE VICE-CHAIRMAN
AKBAR AL] KHAN):
throughout.

SHRI BHUPESH GUPTA: He sat
here throughout the debate, But why
didn’t he intervene? Then, he need
not have been present in this House.
Therefore, we are entitled to know.
The only inference will be that you
are doing it perhaps because the
West Germans have advised you not
to make any commitments . . .

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): No, no, Mr.
Bhupesh Gupta, I do not approve of
such a statement. This is not right.

SHRI BHUPESH GUPTA: I want
extension, You reject my extension.
(Interruptions) 1 am prepared to sit
after this . .

(Interruptions)
THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): The West

Germans have advised the Ministry—
that is not at all correct ...

SHRI BHUPESH GUPTA: ‘What
are you saying? What am I to say?
(Interruptions) Mr. Chairman, you
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Let him
Why are you saying that...
(Interruptions)

are indulging in politics.
say that.

No, no, why are you saying it? Give
a ruling, You say whatever you
like, Let the Government say ...

SHRI C. D. PANDE: Sir, let that
be expunged ...

(Interruptions)

SHRI BHUPESH GUPTA: Are you
sitting in the treasury bench . . .

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): You please
sit down . .,

SHRI BHUPESH GUPTA: But do
not make such ... (Interruptions)
1t is derogatory of the Chair to par-
ticipate to speak for the Gov-
ernment, derogatory of the
Chair.

It is

(Interruptions)

THE VICE-CHAIRMAN
AKBAR ALI KHAN): Please sit
down, You must understand. I have
seen what the appreciation of the
House has been and apart from my
position as Chairman, you know my
views about this matter itself, So
having all that in mind, I think it is
very uncharitable in weight and tone
that you should address the Chair
like this. Anyhow, what I say ...

SHRI BHUPESH GUPTA. What
are you saying? It is all the more
reason why the Government should
speak, We want Government's re-
action .

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Please listen
to me. Now, the position is. I would
have very much liked to direct the
Minister to intervene and say some-

(SHRI

thing, But according to the pro-
gramme, at 5 o’clock the other dis-
cussion should commence,

SHRI BHUPESH GUPTA: You

never asked at 3-30 what the Gov-
ernment had to say. The Minister
could have spoken at any time ...

(Interruptions)
246 RS—8.
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): I am not

arguing with you. I am just giving
you the factual position. You see
the position is, at 5 o’clock there is
another item, a half-an-hour discus-
sion. That has to be taken up . . .
(Interruptions) Please listen. Not-
withstanding that, I will place the
matter in the hands of the House. If
the House wants that we should con-
tinue this debate and take Mr, Kul-
karni’s debate afterwards, I have ne
objection. .

SHRI MULKA GOVINDA REDDY:
That is what we want,

SHRI C. D, PANDE: On a point
of order . . .

SHRI BHUPESH GUPTA; The
whole thing is totally unfair.
SHRI C. D. PANDE: Mr, Vice-

Chairman, you were a very consider-
ate and affable man to pass over the
serioug remark of Mr, Bhupesh Gupta
that the Chair is indulging . . .

SHRI BHUPESH GUPTA: 1 have
not said it,

SHRI C. D. PANDE: You said it.

(Interruptions)

SHRI BHUPESH GUPTA: 1 do

not use such bad English . . .|
(Interruption)

SHRI C, D. PANDE: You aid.

You used the wordg “indulge”™ ...
(Interruptions)

SHRI BHUPESH GUPTA: I have
not said that . . . (Interruption) Find
it out.

SHRI C, D. PANDE: Find it nut.

SHRI BHUPESH GUPTA: Mr.

Vice-Chairman, I have not said it.
If T have said it, I said the wrong
thing . . . (Interruption) I am say-
ing, I had not said it. If I had said
it, I had said the wrong thing.
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SHRI C. D. PANDE: Then, it is
all right,

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Mr Bhupesh
Gupta said it was a mistake. We need
not take notice of it,

SHRI PITAMBER DAS: Mr, Vice-
Chairman, the position is very simple.
Mr. Bhupesh Gupta says that he got
up at 5 o’clock to propose extension.
The next step is that you ask the
House.

THE VICE-CHAIRMAN (SHRI
AXBAR ALI KHAN): That is what
I am doing.

ot T w91 R 9 3
% g7 awa U % fag w7 ey ad
g & T Y Ta Y & | Unterruption)
SCURCIEAE: B e el el
T T §, AT 1\ Ty T A g
fr 5@ qwa ot ot e A7 @ AR
F I ¥ Q@ F F oy § Oy AW
T ANFE & W s R R
(Interruptions) g2y W& ¥ s
T oo T won sy F o
wafay ¥ FEd & (Interruptiom)
Ny & WORl waT & A wEwl
STET & (Interruprion) % W@z #y
Eic colitn R 3

SARDAR RAGHBIR SINGH PANJ-
HAZARI. On a point of order.

SHRI G. H VALIMOHMED MO-
MIN (Gujarat): On a point of order.

N TR TS § Igd
fae ¥az 139 33° qEAt § )

SHRI OM MEHTA: He is confus-
ing the issue, .
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Y THAREY oy o Y-
AN T A7 g B HT 39 fede
FI TFHTT FT |

(Interruptions)
THE VICE-CHAIRMAN (SHRI
AKBAR ALT KHAN): If the posi-

tion was that there was no other item
on the agenda I would have exercised
my discretion and quite possibly 1
might have exerciseq my discretion
accepting the request of Mr. Btupesh
Gupta and others. But there is al-
ready an item on the agenda and
that is the right of Mr, Kulkarni whe

has moved it. It is his right
(Interruptions) 1 cap only do it
when ...

(Inter'ruptions)

SHRI RAJNARAIN: Mr. Kulkarni
can wait for half an hour more.

THE VICE-CHAIRMAN ‘SHRI
AKXKBAR ALT KHAN): I can only
do it it the House demands to do like
that, I wang to know the wishes o
the House, wnether we should con-
tinue with this . . .

SEVERAL HON. MEMBERS:
no, -

No,

SOME HON. MEMBERS: We want
division.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): The questiom

18:

“That the debate on Mr., Bhupesh
Gupta’s resolution be extended.”

The House divided:

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN: Ayes—15';
Noes—34,

~  AYES—15

Basu, Shri Chitia
Das, Shri Banka Behary
Gupta, Shri Bhupesh

-
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Kesavan (Thazhava), Shri
Krishan Kant, Shri

Kulkarni, Shri A, G.

Mandal, Shri B, N.

Menon, Shri K. P. Subramania
Pitamber Das, Shri
Rajnarain, Shri

Reddy, Shri Mulka Govinda
Sarla Bhadauria, Shrimati
Sinha, Shri Rewati Kant
Varma, Shri Man Singh

Yajee, Shri Sheel Bhadra !

SEEY

NOES—24 .

Anand Chand, Shri

Ansari, Shri Hayatullah
Bhargava, Shri M. P,
Chaudhary, Shri Ganeshji Lal
Gilbert, Shri A. C.

Khaitan, Shri R. P,

Lalitha (Rajagopalan), Shrimati
Mallikarjunudu, Shri K. P,
Mitra Shri P, C.

Momin, Shri G. H. Valimohmed
Narayanappa, Shri Sanda

Neki Ram, Shri

Pande, Shri C, D.

Panjhazari Sardar Raghbir Singh
Patel, Shri T. K.

Reddy, Shri Yella

Rizaq Ram, Shri

Sahai, Shri Ram

Satyavati Dang, Shrimati
Shanta Vasisht, Kumari
Sharma, Sh i Anant Prasad
Singh, Raja Shankar Pratap
Sinha, Shri Rajendra Pratap
Vidyawati Chaturvedi, Shrimati

The motion was negatived.

SHRI M. P. BHARGAVA: Mr.
Vice-Chairman, we should not stand
on this particular question on the
voting figures. I would request the
honourable Deputy Minister to say a

t
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few words about the policy which the
Government wants to follow.

SEVERAL HON. MEMBERS:
no.

No.

SARDAR RAGHBIR SINGH PANJ-

HAZARI: We are opposing it. = It
is absolutely wrong.
(Interruptions)
SHRI KRISHAN <ANT: It may

be voting or it may be anything.

What Mr. Bhargava hag said is a
very important thing
THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN)* Nc¢, no. 1 am
calling Mr, Kulkarni
| (Interruptions) -
SHRI BHUPESH GUFTA: This

Government does not have the cour-
age to say anything en thiz . . . (In-
terruptions) . . . being pressurised...

(Interruptions.)

SHRI G. A. APPAN (Tamil Nadu):

On g point of order. (

SHRI M, M DHAFIA* Mr, Vice-
Chairman, on a point of order.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN;: 1 will hear
Mr. Dharia,

SHRI M. M. DHARTA: T am very
sorry, Mr. Vice-Chairman, my friend,
Mr, Bhupesh Gupta, shoudid not have
passed such a remark as “‘pressuris-
ed” on the Government. I am sorry
that this issue has been brought after
voting. (Interruption®) Instend of
passing any remarks with this deci-
zion of the House....(Interruptions)
There is nothing liks “pressura”,

sft IR . YT ATE,
wgw gqrivar St &yt gy 1
Fa« A I wed & A o
ST ¥ geer =T E fF T I
SETE AT ITRAT & AV | Ay A,
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FTHTT TATxy 3T IRAT 7§47 WG
Try, v gifar fF A ! TR
®Y 9 §WG TATT TAATZAT X1 A
wy, F TEY AT qTT™ |

SHRI M. M, DHARIA: The mat-
ber i9 over now.

THE VICE-CHAIRMAN
AKBAR ALI KHAN): Mr. Dharia
is right. I think. , . (Interruptions)
Please git down. please it down,

(SHRI

—_—

HALF-AN-HOUR DISCUSSION ON
POINTS ARISING OUT OF ANS-
WER TO STARRED QUESTION
NO. 322 REGARDING CREDIT TO
SMALL FARMERS.

SHRI A, G. KULKARNI (Maha-
Tashtra): Mr. Vice-Chairman, Sir,
thig is very important subject. I will
now request Mr, Bhupesh Guptgq and
other friends to he'p us to find out
more money for farmers. Sir, I
wanted to make out a cage for the
rural areas. We have got about 80
per cent of the population in the
rural areas and 80 per cent of the land
is dependent on rains. It has got no
irrigation facilities whatsoever. Mr.
Vice-Chairman, Sir, in reply to the
debate on the general bhudget it has
bheen stated that more money was
spent on the agricultural develop-
ment. T challenge this statement be-
cause I can say, more than hundred
times of that money (Inter-
ruptions) Mr. Vice-Chairman, how can
1 continue like this? What is this go-
ing on?

THE VICE-CHAIRMAN (SHRI
AKBAR ALl KHAN): Order please,
order please.

SHRI A. G. KULKARNI: What I
wanted to say was hundred times
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more money way spent on the organis-
ed industry in this country during the
last three Plans and 1 want to chal-
lenge this Government, having spent
so much money on indusiry, they are
now coming and saying that since
money also has been spent on the ag-
ricultural sector they want to collect
taxes to equate agriculture with in-
dustry. It it absolute hypocrysy of
the highest order (Interrup-
tions) Mr, Vice-Chairman, I am se
much disturbed on this point. Nearly
40 per cent of the raw materials of
organised industrial sector come from
the agricultural sector . (Inter-
ruptions) Eighty per cent of the raw
materials originating from the agri-
cultural sector form sizable share im
the export bag. That is why it is a
very important sector for which the
Government (Interruptions)
Mr, Vice-Chairman, the two Whips are
fighting over there . (Interrup-
tions) Your Highness....

SHRI CHITTA BASU (West Ben-
gal): Nobody is high.

~

SHRI A. G. KULKARNI: I have
given you the background of these
rural area (Interruptions)
What is this planning? Each man
gets 35 naye paise. Is it rational? It
is incumbent on the Government to
make very drastic structural changes
in its policy in financing the agricul-
tural sector, What I am saying is that
at present what is the position of the
farm credit in this country? I can
understand when the Finance Minis-
ter says that only nine months have
passed after the Credit Council has
been inaugurated. I quite under-
stand that the policy could not be
made out but i3 there a directive to
the Credit Council to evolve a gocial
approach? I doubt it. We are only
supplying 25 per cent. credit at =a
very reasonable rate and the balance
credit is being obtained by these
farmers at 30 to 50 per cent rate or



